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industrialisation o f the countr> and 
we should be able to make big 
mechines so that they may . make 
smaller machines. I am afraid that we 
may be landed in a position when we 
may not be able to find finances for 
the construction o f big machines 
which are able to make small machin
es. The foreign exchange resources 
may be frittered away.

M y submission, therefore, is that 
in dealing with this measure, the 
Finance Ministry should take special 
care to see that our foreign exchange 
reserves are not depleted to an ex
tent that our industrialisation and 
the construction of big machines 
suffer.

Shri B. R. Bhagat: I have nothing 
more to add. This is an humble effort 
to save some foreign exchange. I 
have no dispute with him on the con
servation o f foreign exchange but I 
think, it is not relevant to the sub
ject now.

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The m otion was adopted.

M INES AN D  M INERALS  (R E G U LA 
TIO N  AN D  D EVELOPM ENT) B IL L  
The Minister o f Mines and Oil 

(Shri K. D. M alaviya ): Mr. Deputy- 
Speaker, I beg to move:

“That the B ill to provide for the 
■regulation of mines and the
development o f minerals under 
the control of the Union be re fer
red to a Joint Committee o f the 
Houses consisting of 30 members,
20 from this House, namely: Shri 
C. R. Pattabhi Raman, Shri T. N. 
Viswanatha Reddy, Shri Liladhar 
Kotoki, Shri Ghanashyamlal Oza, 
Shri P. C. Bose, Shri Vidya Chal-an 
Shukla, Shri H. C. Heda, 
Shri K. G. Wodeyar, Djr. N. C. 
Samantsinhar, Shri Hem Raj, 
Shri Jaswantraj Mehta, Shri 
Keshava Deva Malaviya, Shri

Rup Na rain, Shri Arun Chandra 
Guha, Shri Bibhuti Bhushan Das 
Gupta, Shri T. B. V ittal R&o, Shri 
Khushwaqt Rai, Shri Ignace Beck, 
Shri Shankarrao Khanderao Dige, 
Sardar Swaran Singh, and 10 
Members from  Rajya Sabha;

that in order to constitute a 
sitting of the Joint Committee 
the quorum shall be one-third 
of the total number o f members 
of the Joint Committee;

that the Committee shall make 
a report to this House by the 9th 
December, 1957;

that in other respects the Rules 
of Procedure o f this House relat
ing to the Parliamentary Com
mittees w ill apply w ith such vari
ations and modifications as the 
Speaker may make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appoint
ed by Rajya Sabha to the Joint 
Committee.”

Shri Naushir Bharucha (East 
Khandesh): I rise on some points of 
order. My points of order are as 
follows.

First, in view  of item 23 of the 
State List in the Seventh Schedule 
investing the State Legislature w ith 
residuary power for regulation af 
mines and mineral development, I  
want to know whether clause 14 o f 
the- B ill is not ultra vires in that it 
creates an artificial category o f 
‘minor minerals’ and unconstitutional
ly  confines the legislative powers of 
the State Legislature to “minor miner
als’ only.

Secondly, whether clause 17, dele
gating rule-making powers to the 
Government, in the matter o f deve
lopment o f minerals is not ultra vires 
in that (a ) the clause does not con
tain basic declaration o f principles or 
policies on which development of 
minerals is to proceed; (b ) it leave*



the policy also to be decided by the 
executive; and (c ) it does not fix  the 
legal principles which are to guide 
•or control the delegated authority; and

(d )  it renders the legislative sup
remacy o f this House over the exe
cutive absolutely titular.

Thirdly, whether clause 13 (2 ) (g ) 
does not also suffer from the above 
infirmities and defects.

Fourthly, whether clause 15(2) (c ),  
in delegating the authority to the exe
cutive to determine the principles and 
manner o f compensation, does not 
violate articlc 31 of the Constitution 
and also in enacting such a clause 
•whether this House does not delegate
its legislative powers under article 31 
in favour of the executive

Fifthly, whether clause 15 it not 
■ultra vires in that it transgresses the
provision of article 31 of the Constitu
tion

Mr. Deputy-Speaker: Is he putting 
questions whether they are not ultra 
vires o f the Constitution? Who would 
answer? What is the position o f the 
hon. Member himself? Is he in doubt 
or what?

Shri Naushir Bharticha: They are
■ultra vires. I am, therefore, putting it
in that form so that you can give a 
ruling.

Sixthly, whether clause 31 prevent
ing an individual from taking legal 
proceedings against a sentence passed 
is not ultra vires in that it restricts 
the power of the High Courts and the 
Supreme Court to issue prerogative 
writs under Articles 32, 226 and 227.

Seventhly, whether the memoran
dum regarding the delegated legisla
tion docs not contravene rule 70 of 
the Rules of Procedure in that in fact 
such rule-making powers are not nor
mal nor is there the requisite state
ment that they are normal or excep
tional.

Eighthly, whether the financial 
memorandum does not contravene 
rule No. 69 o f the Rules of Procedure
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in that the Minister in charge o f the 
B ill point-blank refuses to g ive any 
idea o f the amount o f expenditure in 
implementing the provisions of thia 
B ill much less, does he give any esti
mate classified as recurring and non
recurring expenditure involved in 
case the BiU id passed into law.

Two o r three points require am pli» 
{■cation and with your permission, I  
may amplify them. The first point is 
that in the State List, item 23; certain 
residuary powers of regulation of min
erals and mineral development have 
been left to the State Government. I f  
we look into clause 14, we w ill find 
that a sort o f artificial classification 
is made, namely, specified minerals 
and minor minerals. Between the two, 
that is to say, the specified minerals 
and minor minerals, the entire uni
verse of minerals is not exhausted. In 
other words, in the first schedule, 
certain types o f 23 minerals are enu
merated Minor minerals have been 
defined as building stones, grave], etc. 
But between them, they do not ex
haust the universe of minerals. There
fore, what actually happens is that 
the State’s right in respect of minerals 
other than the minor and the specified 
minerals is also restricted by clause 14. 
This House has no business to restrict 
the rights of the State legislatures 
which have been specifically given by 
item 23 of the State List. That is the 
meaning o f point No. I.

Mr. Deputy-Speaker: The hon.
Member might just listen to me. Per
haps the position might be a little 
more clear, and then, if he wants to 
say something more, he might do it. 
He has taken objection to certain 
clauses— clauses 14, 17, 13, 15, 18 and 
31. He says that these are ultra vires
of certain provisions of the Constitu
tion. May I enquire from  him whether 
he contends that the whole subject 
which is the subject-matter of this 
Bill is out of the competence of this 
Parliament or he contends that these 
particular clauses cannot be enacted 
as they have been just proposed? I f  
it is the position that these particular 
clauses are offensive, that they offend 
against the provisions of the Consti
tution, then certainly he can take Up
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[Mr. Deputy-Speaker] 
that objection when any particular 
clause is taken up for discussion here.
In that case, he would be conceding 
that the general subject under con
sideration now in this B ill is within 
the competence o f Parliament. Then 
we can proceed with it.

Ultimately, I might also bring to 
the notice of the House that whenever 
a question of legal competence or 
constitutionality of any provisions 
being ultra vires o f the Constitution 
has arisen, ordinarily, the Chair has 
not taken up the responsibility to  give 
a decision on that point. It has been 
left to the House to decide after the 
Members have listened to the objec
tions that are taken up by individual 
Members. But that stage would come 
up later when the objection is taken

Here, if  the hon. Member takes up 
the position that the whole law is 
outside the competence of this Parlia
ment, then he may make other points 
that he wants to make. I f  he has ob
jections to certain individual clauses 
in this whole Bill, then he might take 
objection to those clauses when they 
are taken up, Then, if  the Chaiv 
thinks that a decision is necessary, the 
Chair, and House, w ill decide. Other
wise, he w ill leave it to the House 
to djcide whether they want to enact 
those particular clauses or not.

Shri Naushir Bharucha: 1 see the
force of your suggestion, Sir, but I do 
not sav that the Bill as such, which 
is intended to regulate the develop
ment of mmerals, is outside the pur
view  of this House. But the point is 
th is. I f  all these clauses as have been 
pointed oul by me are held to be con
flicting with Constitution and if they 
are removed, then there is nothing 
le ft in the Bill whatsoever, therefore, 
the criterion for decision is this. 
Assuming that the impugned clauses 
are cut out, the question is whether 
the House w ill still think it worth
while to enact this law. My submis
sion is this. A fter cutting out the 
clauses which are ultra vires, practi
cally nothing remains of in the Bill. 
Therefore, the House may consider
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whether they would like me to raise 
the objections at this stage. I  think it  
is possible. But 1 am prepared to 
fo llow  the Chair’s suggestion.

Mr. Deputy-Speaker: Then he may
wait. H e could listen to the hon. 
Minister and afterwards, if he thinks 
that he should make all his points,
then he would consider them, after 
seeing what opinions he could formu- • 
late.

Shri Naushir Bharucha: A ll right,
Sir.

Shri K. D. Malaviya: Mr. Deputy
Speaker, this Bill has been pending 
for sometime and it seems to me that 
it is overdue now for consideration by 
the House. There was a stage, some
time back, when w e thought of issuing 
an ordinance because o f the rapidly 
changing conditions in the country as 
a result of which the work o f regula
tion and development of mining in
dustry was suffering. Also, there was 
the fact that due to these changing 
conditions, there was a legitim ate 
demand from the State Governments 
to increase the revenue from the 
royalties and also in other respects. 
Therefore, we thought that something 
should bo done.

The other object with which this 
Bill has been introduced, mainly, is 
to separate the two mineral indus
tries into two main groups— the petro
leum industry and the other mineral 
industries. As the statement shows, a 
diversification is made between petro
leum and other minerals and items 53 
and 54 of the Union List have now 
rendered separate enactments for the 
two necessary.

The present Bill deals w ith the 
regulation and development o f mine
rals other than petroleum. W ith re
gard to the petroleum industry, the 
Government proposes to bring forwa. d 
another B ill for consideration by the 
House after sometime. But the main 
object, as 1 have said, is that with a 
view  to make it come within law, the
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diversification made under the Con
stitution has got to be justified by 
separate enactments fo r petroleum 
and other minerals.

Now  that B ill is being introduced 
by the Government, I  take this 
opportunity of putting forward cer
tain other legislations, w ith a view
(a ) to take away most o f the rights 
which the Government have so far 
been exercising under the rules and
(b ) to assure a rapid development 
and regulation o f the mines in the 
interests of the industry and of the 
nation.

The B ill contains some new provi
sions and 1 shall briefly state those 
provisions. But before I briefly 
narrate those provisions which are 
mainly incorporated in the B ill and the 
objects thereof, I would like to state 
very briefly the background on which 
the mining industry is just now going 
in the country. As the House knows, 
there are three factors which govern 
the development of mining industry. 
A  certificate of approval has to be 
issued by the State Governments, 
which entitles an individual or a 
group o f individuals to take up the 
work o f mining. The second is, the 
State Governments authorise that in
dividual or the group of individuals 
to prospect for a particular mining 
industry. The third is alter a pros
pecting licence has been issued and 
an investigation o f the minerals is 
carried out by the individual or the 
group, then, a mining lease is issued 
by the State Government taking into 
account the fact that the party which 
has been given the prospecting licence 
has carry on the mining lease, and 
the party has to spend mone£ and 
energy on the investigation of the 
minerals.

Now, most o f the mining industry 
is in the hands o f the private sector 
o f the country. Latterly, sometime 
back, the Government reviewed the 
entire position o f the mining industry 
and revised their policy, and issued a 
policy which is embodied in what is 
now known as the Industrial Policy
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Resolution. In consonance w ith that 
Industrial Policy Resolution, certain 
important minerals were classified in
to one group and the others were left 
for the private sector to deal with. 
Those that were classified as Schedule 
A  were strictly reserved for the Gov
ernment, whether Central or State. 
The list is already there and this can 
come up for discussion, i f  the House so 
desires.

1 w ill now come to the main pro
visions this Bill. Firsty, this B ill 
empowers the Central Government to 
undertake prospecting and mining 
operations in any land or in respect of 
any minerals which is the property 
o f a State Government, in consulta
tion with the State Government con
cerned. Here we are not encfoachlng 
upon the proprietory rights o f the 
State Government. W e are not 
questioning it and say that the pro
prietory right o f the State Govern
ment ceases to exist if w e carry on 
the prospecting or mining operations 
as agents in an efficient way, because 
the Central Government thinks that 
it is better equipped technologically 
and otherwise to carry on certain 
prospecting and mining operations on 
behalf of the State Government. A  
provision is now included in this B ill 
to assure that on behalf o f the State 
Government, after consulting them, 
the Central Government may carry 
on the prospecting of minerals.

It prescribes a maximum lim it o f 
50 sq. miles for prospecting licence for 
one mineral or group o f minerals. The 
House might remember that so fa r the 
old Act and the mineral concession 
rules did not put any lim it on the 
area that could be specified by a party 
or person for carrying on prospecting 
That result was that in the last 100 
years, certain parties developed such 
vast concessions that it was almost 
impossible for them to manage it. 
They became jagirdars, rulers or 
masters o f big strips o f land where 
the natural resources lay hidden, 
which could not be tackled by them 
and which could not also be sublet 
by them, because it was too big. This
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situation has continued for decades 
and decades. U ltim ately Government 
gave consideration to  it  and -under 
the existing mineral rules, we restrict
ed the rights and wanted to lim it the 
powers of such parties. Under clause 
6 of the present Bill, we have pres
cribed a maximum lim it o f 50 square 
miles fo r prospecting licence for one 
mineral or a group of minerals. For 
mining leases also, the area has been 
limited, and there are specific clauses 
in this connection.

The third provision which we have 
made is that the Central Government 
can alter from time to time in con
sultation with the State Government 
the rates of royalty, subject to a 
maximum lim it of 20 per cent, and 
also subject to the condition that it 
shall not alter the rate of royalty in 
respect o f any mineral more than once 
in two years. Here too, the position 
was somewhat anomalous and incon
sistent with the changed times These 
rates were fixed as a result of certain 
agreements between the State Govern
ments and the parties concerned and 
the rate^ were wholly inconsistent 
with the growing expanding value of 
the minerals and it was felt that a 
certain change was very desirable.

The existing Act did give authority 
to the Government through rules to 
modify the rates and the quantum of 
royalty that was to be charged by 
the State Government. W e have 
taken this opportunity to put a mam- 
mum lim it also. W ith regard to the 
tune also, at that time there was no 
lim it and it could not be changed so 
long as the agreement lasted. But 
now considering all the conditions that 
prevail these days, we thought that 
the Government should have the right 
to examine the whole structure o f the 
rates of royalty and see whether it 
was desirable to introduce a change 
in the royalty by way of either an in
crease or a decrease. I f  it was con
sidered desirable to increase it, the 
Government would recommend an in
crease. I f  it  was desirable to reduce 
i^  a  induction might be made.

Where more than one application is 
received on the same day, we have 
made some specific provisions under 
which the State Governments may 
take a decision as to know to select 
the party which is to be given the 
rights.

It permits conferring o f powers and 
imposition o f duties on State Govern
ments or their officers. This is a 
very important provision which we 
have tried to introduce here, because 
so far the work o f technological and 
scientific regulation and control o f the 
mines was hopelessly neglected by the 
State Governments and the parties. 
For this a big organisation is needed. 
Technological fitness is also needed in 
order to control the mining operation.* 
of hundreds and thousands o f mines 
that are spread all over the country. 
Therefore, we thought o f conferring 
powers and imposition of duties on 
the State Governments and their re
presentatives as w ell as the Central 
Government and their representatives 
with a v iew  to assure the proper regu
lation and the scientific mining of our 
mineral resources in the country.

Certain rules were made under the 
1948 Act which gave lot of power to 
the Government. W e thought that it 
was better for the Government to 
curry on the administration through a 
proper A ct and therefore, all those 
rignts which were so far exercised by 
the Government through rules have 
all been transferred to the present 
BilJ, so that Parliament might give 
due consideration to them and might 
become responsible for the adminis
tration and regulation of the mines 
directly. Rules 13 and 26 provide that 
no prospecting licence or mining lease 
w ill be granted to a person not posses
sing a certificate as provided there. 
Wow, clause 4 (1 ) o f the present B ill 
lays down:

“No person shall undertake any 
prospecting or mining operations 
in any area, except under and in 
accordance w ith the term and 
conditions o f a prospecting licence 
or, as the case may be, a mining



lease, granted under this Act and
the rules made thereunder.”

The provisions o f rules 32 and 40 
regarding the maximum period for 
which a prospecting licence or a 
mining lease may be granted or 
renewed have also been replaced. 
Similarly, some other rules which 
conferred a lot o f powers on the Cen
tral Government have been replaced.

W ith regard to the separation o f the 
petroleum industry from  other mine
rals, I  have already mentioned. It 
has, therefore, become neccssary to 
enact separate legislation to cover 
petroleum and other minerals, because 
of their separation through the Act 
Opportunity has also been taken to 
put forward legislation for other mine
rals through this Act*

Clause 31 o f the draft B ill has been 
introduced fo r validating all action 
taken so far after the commtncement 
of the Constitution in pursuance of 
the declaration in section 2 o f the 
existing 1948 Act, which says that it 
extends to the whole o f India, etc. 
This declaration was made by the 
Dominion Legislature and it la now 
being replaced by a Parliament de
claration, in conformity with the pro
visions o f the Constitution. A ll those 
acts which are being validated have 
been clearly prescribed in the draft 
B ill in clause 31.

There Is nothing more which I  need 
mention at this stage except to point 
out that this question of minor mine
rals has always remained with the 
State Government and the definition 
of minor minerals has from time to 
time been amended after consultation 
with the State Governments. There is 
a separate list o f minor minerals as 
distinct from the major minerals 
which require a lot o f technical know
ledge, financial investment. A  sepa
rate pattern o f rules must govern the 
major minerals. For instance, we 
cannot put building material w ith iron 
ore or copper ore coal. Therefore, 
there is necessity to divide them into 
two groups—major minerals and
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minor minerals. Unless this is done, 
the whole purpose of this B ill w ill be 
undone because w e cannot conceive 
of a similar pattern o f regulation and 
development for both major and 
minor minerals. I  hope my proposal 
w ill be accepted by the House.

Mr. Deputy-'Speaker: The motion to 
refer the B ill to the Joint Committee 
is now before the House.

Shri Naoshlr Bharucha: Mr. Depu
ty-Speaker, this B ill is designed not 
to regulate and develop minerals but, 
in fact, as I  shall presently show, to 
throttle the development of mines and 
minerals. There is very little in the 
Bill to develop or regulate them. When 
the position obtaining in other coun
tries is taken Into account in a legis
lation o f this character, we must 
appreciate the fact that totally differ
ent conditions prevail here.

In the first place, we have got a 
huge territory extending over a m il
lion and a quarter square miles. I f  
we restrict prospecting o f mines and 
minerals to certain bodies, i f  w e pres
ence procedures which are difficult to 
negotiate, w e are virtually not regu
lating prospecting but restricting it. 
Whatever may be the position m other 
countries, where mining has develop
ed to such an extent and where tech
nological capacity is available to such 
an extent that they may reach round 
all their areas, m India the position is 
totally different. W e require some
thing totally different from  what la 
prescribed In the Billy

Let us now go into the scheme of 
the Bill. The minerals are artificial
ly divided into specified minerals and 
minor minerals. But, between these 
two, they do not exhaust what I  call 
the universe o f minerals. I  shall 
refer to them later on. There are a 
large number o f minerals, far more 
than specified, and they w ill continue 
to remain unregulated.

Then there is a blanket restriction 
on prospecting of minerals. The hon. 
Minister in charge has been at pains 
to tell us that mining operations are 
o f a very technical and complicated

13 NOVEMBER 1997 (Regulation and
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nature. I  agree. But not necessarily 
prospecting. It is true that a certain 
amount ot technique is also involved 
in prospecting minerals. But ihe dis
tinction must be borne in mind.

Then I come to permission for pros
pecting and permission for operating 
mines. Some clause in the BilJ 
prescribes the maximum area which 
can be allotted to an applicant, the 
conditions for taking up the lease,
scope of royalty etc. The procedure 
for a prospecting licence is laid down 
and the State Government is asked 
to make rules and confine its rule- 
making power only to minor minerals.

One point in this B ill which I 
appreciate particularly is the power 
to modify leases granted before 
25th October 1949. That is in the 
interests of the country undoubtedly. 
A l l  I wish to say in that respect 
is that the provision should be fool
proof and knave-proof, so that it may 
not be set aside by the Supreme 
Court and thereby people get away 
with it

I f  you refer to clause 17, it deals 
with mineral development. But, if 
you persue it closely, there is not one 
word in it about mineral development. 
It says:

“ It shall be the duty of the 
Central Government to take all 
such steps as may be necessary 
for the conservation and develop
ment of minerals in India. . . . ”

It means nothing.

“ ... .a n d  for that purpose the 
Central Government may, by 
notification in the Official Gazet
te, make such rules as it thinks 
fit.”

You w ill see that the hon. Minister 
in-charge himself does not know what 
exactly he wants the executive to do. 
He wants the whole subject o f m ine
ral development to be shoved on to 
the executive. Let us be clear about 
It that it  is the right and privilege of

this House to lay down the principles 
and policies w ith regard to mineral 
development. I  shall speak about it 
a little later.

Now, let us see what are the defects 
in the Bill. Firstly, when you define 
or specify minerals, as outlined in 
schedule I, the minor minerals are 
nothing but building stone and gravel. 
That leaves out so many other mine
rals. Take, for instance, thorium, 
cobalt, cadmium, antimony, tungsten, 
nismuth, potassium, chromium, ir i
dium, tantalum. None of these are 
provided for. W e do not know the 
policy of the Government. Probably, 
the Government itself does not 
know its policy on these minerals.

I should also like to know the policy 
of the Government with regard to
prospecting of radio-active minerals. 
So far as I am aware, there is no 
legislation whatsoever fo r guiding and 
regulating the prospecting o f mine
rals of the more dangerous type like 
the radio-active minerals. Nothing 
has been said about them in this Bill.
I do not know whether it is the in
tention of the Government to take 
these minerals out of the purview of 
this Bill. So you w ill see how the 
Bill is defective. It provides for 
gravel and building stones, but not 
for minerals o f the more important 
type. This is not the only defect. I f  
you see Schedule I, item 15, it refers 
to “Pitchblende and other uranium 
ores” . Pitchblende is a product from 
which you get radium. It  also 
refers to “other uranium ores” . What 
is the meaning of “other uranium 
ores” ? I cannot understand that. 
Uranium ore is uranium ore. What 
are the other uranium ores? Does the 
hon. Minister contemplate other radio
active minerals?

There is a confusion in the mind of 
the Government with regard to the 
plan o f the B ilt  itself. The Govern
ment does not know whether it wants 
to legislate on radio-active minerals 
or not. Partly, it seems to want to 
legislate because one item is included
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in i t  But the other items are left 
out. Therefore, the B ill is defective 
in that respect. It  creates an artifi
cial classification o f specified and 
minor minerals, leaving out of the 
universe of minerals scores and scores 
of other minerals. I, therefore, say that 
the B ill is incomplete and it ought to 
be completed.

Clauses 4 and 5 are the basic opera
tive clauses in this Bill. May I point 
out to the hon. Minister in-charge 
that countries far more advanced than 
ourselves technically like the United 
States o f America and Russia have not 
restricted prospecting at all? They 
encourage students of geology and 
other subjects to go out with geiger 
counters on trips for the purpose of 
prospecting radio-active minerals. Just 
see the difference between the policy 
adopted by an advanced country like 
the United States 6nd the policy 
adopted by us. In Russia during 
college vacations parties of students 
are asked to ramble over areas and 
prospect for radio-active minerals. 
They do not have to apply, pay licence 
fees, comply with hundred and one 
conditions, comply with the rules and 
regulations and do whatever the 
executive might say. I may say that 
prospecting can be done easily. It is 
being done by the United States over 
its vast area. Russia has one-sixth of 
the total land surface of the world. 
Now, i f  you restrict prospecting and 
say that it w ill be done only through 
Government, then you are virtually 
impeding prospecting. What is 
our need today? Our need is 
to find out more and more the 
minerals exist. Therefore, I submit 
that clauses 4 and 5 are bad in policy; 
they ought to go. There should be 
no restriction, excepting perhaps 
making an application saying that a 
party wants to prospect in this place 
or that place. Even that may be 
dispensed with, because I am of the 
opinion that i f  prospecting w ere left 
free and unrestricted by any rules 
and regulations numerous agencies 
might crop up. And what does G ov
ernment lose? Government loses 
nothing. Prospecting may involve

exploratory borings and things like 
that, for which some form  may be 
prescribed, but for mere mineral- 
hunting there should be no restriction. 
These are major defects in the B ill 
which ought to be removed.

Then, Sir, until any mineral is 
struck Government ought not to step 
in, excepting fo r the purpose of help
ing the prospecting parties. They are 
not doing that. They are laying down 
restrictions and so many rules and 
regulations, so that the average free
lancer in this particular field may be 
deterred totally. There should be no 
incompatibility between the plan that 
I have suggested and the plan which 
the Government want to enforce, 
namely regulated prospecting. The 
areas could be separated. So much 
hide-bound this B ill is that it even 
prescribes in clause 12 that registers 
shall not be open to everybody, even 
to persons who want to prospect. Why 
should it not be open to any citizen 
who wants to undertake prospecting, 
who wants to see what prior efforts 
have been made and who does not 
want to cover the same ground again.

Clause 17 o f the Bill, as I said, talks 
of Government’s duties to develop 
minerals. But where are the princi
ples which Government want to lay 
down along which development of 
minerals must proceed. W ill the hon. 
Minister point out a single principle 
with regard to the development of 
minerals?

For instance, just now this House 
discussed the question of Industrial 
Finance Corporation. Does the Gov
ernment desire that by notification 
they would create a Mining Finance 
Corporation? Is it not a question of 
policy whether the Government w ill 
create a Mining Finance Corporation 
or not? Has Government got any 
view  about this thing? What does 
Government want to do with regard 
to the regulation o f export o f 
minerals? Have you no views on the 
subject? What about priorities in the 
matter o f development o f mines, 
minerals and metals? What about 
creating a Corporation for Scientific
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Research in mineral smelting, proces
sing or manufactures? What about 
construction o f refineries? Have you 
no principles, no policies to lay down 
in this B ill— a B ill for the purpose of 
developing mining and minerals?

Sir, I submit apart from the technical 
objections to which I  shall refer, the 
point remains that Government wants 
to develop mining and minerals w ith
out laying down a single principle. 
They have no mind on the subject. 
They leave it to the Executive to do 
whatever it likes. W hy not leave 
everything to the Executive? W e may 
have an atomic energy B ill and say 
that the Executive shall make the 
necessary rules fo r  the development 
o f radio-active minerals. Leave 
everything to them. Has this House 
no mind7 Has the House no right to 
express its opinion on the principles 
and policies? What are we doing, if  
w e leave everything to the Executive? 
That I submit is abandonment of the 
privilege of this House, surrender to 
the Executive, which I  do not want to 
do.

Government must express its mind 
clearly and say what it is going to do. 
I  would prefer to wait until the Bill 
emerges from the Committee. The 
only redeeming feature in the whole 
speech o f the hon. Minister was that 
this B ill is going to a Joint Com
m ittee. That is the only redeeming 
feature. 1 have mentioned these 
points in the hope that the Joint Com
mittee w ill take note of tnis point of 
v iew  and make this B ill truly a B ill 
fo r regulating and developing mines 
and minerals.

Shri Tangamani (Madurai): Mr.
Deputy-Speaker, Sir, I  must first of 
all thank the hon. Minister fo r bring
ing a motion fo r referring the B ill to 
a Joint Committee. When the Bill 
was first circulated the impression that 
was created was that this B ill would 
be taken into consideration here. In 
v iew  o f the importance of this Bill, 
which the hon. Member who preceded 
me, mentioned it  is but fair that this 
B ill is referred to a Joint Committee.

The point that I  would like to make 
I shall briefly mention. The hon. 
Minister himself mentioned that 
because o f items 53 and 54 o f the 
Union List, two separate pieces o f 
legislation have to be brought. This 
legislation is only fo r the purpose o f 
regulation o f mines and minerals—  
“ regulation of mines and mineral 
development to the extent to which 
such regulation and development under 
the control of the Union is declared 
by Parliament by law to be expedient 
in the public interest.”  This is only 
for mines and mineral development. 
Item  53 of the Union List deals w ith 
“Regulation and development of oil 
fields and mineral oil resources; 
petroleum and petroleum products; 
other liquids and substances declared 
by Parliament by law to be dangerous
ly  inflammable.”  W e were assured 
that a separate legislation is going to 
be brought for the regulation and 
development of petroleum.

I do not see any reason why a 
clause like 30 is included which seeks 
to amend Act L I I I  of 1948 and certain 
specified items mentioned in Schedule
III. When separate legislation is 
going to be brought this type of 
amendment by a Schedule w ill create 
more confusion rather than clarify 
the position which the hon. Minister 
wants to do.

The second point that 1 would like 
to mention is about Schedule No. I 
which gives the specified minerals. 
Mr. Bharucha has pointed out that 
the minerals listed are not exhaus
tive. I  would like to mention one 
mineral, namely magnezite. Magnezite 
mining operations have been going on 
in Madras State in the district o f Salem 
for the past sixty years. O ver an 
area of nearly 4,000 acres is covered 
by Magnezite From 1899 onwards 
the Magnezite Syndicate has been 
carrying on mining operations over 
an area of 1,500 acres. Magnezite is 
considered to be a very valuable 
mineral. I am informed that the 
Magnezite Syndicate which has been 
operating these mines has made 
enormous profits and today th•  valu*
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of 2 shilling share is nearly 150 
shillings. I  am only pointing out 
this fact to show that an important 
mineral like magnezite which is pro
ducing so much of profit to a private 
concern has been left out under 
Schedule I. In the First Schedule I 
submit magnezite must be included 
because o f the increasing demand fo r 
magnezite chloride and certain 
magnaluminium and other alloys with 
aluminium are very much in demand 
today. So, i f  the present regulations 
are accepted and the mining rules are 
restrictly enforced then there is 
greater scope for developing magnezite 
in that area. I am informed it is not 
only 4,000 acres; in nearly 10,000 acres 
m that area mining operations could 
be carried on.

14 hrs.

The next point I  would like to sub
mit is about the Second Schedule 
which deals with royalties. The hon. 
Minister pointed out that at no place 
w ill the royalties be more than 20 per 
cent, of the price at the pitch-head. 
Because o f the several items m ention
ed in the Second Schedule we would 
like to have memoranda or representa
tions from those who are dealing with 
these mines, as only then we w ill be 
in a position to fix the royalties. 
Otherwise, the royalties that are fixed 
w ill be only arbitrary.

Then, clauses 6 and 7 deal w ith the 
maximum area and maximum period. 
The maximum area according to 
clause 6 is fixed at 50 square miles for 
prospecting and 10 square miles for 
mining operations, with the liberty to 
the Government to increase it. There 
is no lim it fixed for increasing it. M y 
submission is that in the first instance 
the maximum area for prospecting 
should be 30 square miles and for 
mining 10 square miles, and at the 
outer lim it it should not exceed 50 
square miles for prospecting and 10 
square miles for mining operations.

The period that ia fixed in clause 7 
is 30 years. M y suggestion is that it 
should be reduced to 20 years for pro
specting, and to ten years in the 
case o f mining operations. There is

a specific reason fo r mentioning this, 
because I  find in the case o f magne
zite to which I referred earlier, the 
lease period was 30 years in the first 
instance, then it was extended by 
another 30 years; and last year with 
only one year’s lease period still 
outstanding, it was sought to be sold 
fo r £100,000. That kind o f selling the 
lease period is also likely if a longer 
period is given, and there is a chance 
of a person who purchases the lease 
getting the lease for the next period. 
So, I submit this period must be 
restricted so that the Centre w ill be 
m a better position to control and 
conduct these mining operations.

The last point, which I  consider is 
also an important point, is about
clause 16 which authorises the
Central Government to take up
prospecting and mining operations 
but that is only in case3 where the 
particular plot of land to be taken up 
for mining operations is not under 
lease. I f  the Government is really 
serious about developing these mines, 
then there are certain mines which 
are not conforming to any of the
mining rules, and although the lease 
is pending with the State Govern
ment, power must be taken by the 
Central Government in consultation 
with the State Government to take 
over those mines for better develop
ment o f minerals, because' the pur
pose o f the B ill is to explore and get 
the maximum benefit out of these 
mining operations. I f  a certain 
leassee ia not w illing to 
develop the mining operations to the 
best interests of the country, then 
there must be power under clause 16 
for the Central Government in con
sultation with the State Government 
to take over such mines also.

I conclude with these brief observa
tions because this B ill is going to the 
Select Committee, and I  shall reserve 
whatever I have to say till such time 
as the B ill comes back from  the Select 
Committee.

<rfwr sn jt  wro (fjrenr) ; 
ipm r e f t v r  (rr^v, fw  jt tp v
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*r a^nhrr t  ^  t o w  sqrr £t 
t  | 1 ^  *  #

5T t  r a r  %  « R n F f t  * r r * m t  S r  * r r  w

% 5TW TH^T %■ *rt£ iTT^T ^  T^TT 
W  firET ’TT Vtf *HJ*1 W TT

t  I ^ F T  ^  ^  f*R- T O  
«mn *fk #  ^  ^ r  eft %f sftftw 
h *mn f% ^ f t  f e w  % 
555  ^rf^r 1 »ft ^  «fr
ftp ^  % STf^T^T f  tnp

 ̂ vtwfd*i %, **r, ywfanr xfm i i -  
fv^d % 1 *mr ̂  fin* <mr f*rc err u? 
Pw m  *rra ft  far*r ^tnr w  v
f% Jffrt ftRT THT ?t 1

*r*( ^  f  stm v; h
#t anrraT « m t  s^fafret 
f̂t, % «M«cn f., t o ?  $t m  3r

r. ifi*T 5ft % v<^<

?TT? % VW5̂  SPK # t  I K f̂t qit 
^ f h ?  vtctt «rr far sm rtfrsr

r*iPl«<. *TT?W w  TT 515 <1$M*1 ST^T 
•SHm- t^TT |fr HTT I *T̂ T «FRT eft ^  
$  w  *t^pk *r n,+ 'in tsrfer- 
*rcr ft ^ *rre ?>t f^a-Hig ^ft t  i *nt 
^5i t  ^mfrn' s n r ^ f r  sr$?r *fti 
t t  ^  f  sftr ?rm ft *ft w  ^  -jmutt 
izk sz  ^ r  ^ 1 v t w  % rarrp ^ r
*r* «rt $ !Jt̂ t Pwtm ^  *rft % i w
< M «W  *PT f^ft % ^  ^  
tfr ^Ht sp^Fft ^ n t  TTrft ^  «% #
c ij iw h  «pt #5«r f^ t d n  ^t
im m m r t t  ?r^fr t  i *r* 5*r ^ t -  
ftrr*r *ftr ^ 0  -*n>jn
vt ftra> t  ^j[ qrnft *n?u 
# %  «CTT n ^ I H  ^ TT  S|%r #  
VRT 5̂"tf?T5W JfPTT »^T %*Cl\
^ t tj^Rr w^ft i ^  v»ft i[*r erenrrxt, 
Tt t -  wft ?*t ^  w r a  wft

wn^Hw  ?̂t ?»fW  7ft
« it t  % »fr <tft ft»ft, 5^  t r ^ r -  
m W  ^ t t  ^ ft> <T*T^r faR f ^ j -  
??tk 4^rr t ^ t t  i t  sth^t j  f r  ar?t 
?rrr ?*n^ t t  qr^ps

& 5TT ^  W  *T^V%
#  t  vn r ^t*rr i

#I%=T ^  5 *T w  f^ T  ^  TTOR 
Pp x&  ^ < id  *»> <.»! v r  

a ft v r  t .  ?fr r «^ ^ r id < T d  ^Rn t
5TT^r^ f>t <1 <.'+) P?vii-

s m  fgpr it jtrjit ft»n  fV  ^  r̂ «pit 
^r r f w  ^ i s rm  wh vt  fieT v t r t

^TT I ?ft •Hhw jj
fsp ff#  f% r̂ T t «nrnTT 

fkvT ^t^ ■ql'fl aPfifnc. ?T̂ t ^ ?t%, 
^ t  ^ ^  ^ fc :  r̂> WTeT |  I

#Pp^t f^pr srrP^T ^  T t 5tob n  
f ^ i * m  t t  %htt ^ rm  'tr -  
t m  eft 'Trrr =^#tt it? ^ft

f^ r  5 ^  ^ttrpt «rra f?  f ^ r  t  • ^
^  ^ t  n <_■+> ct'i'^i^

fiW M f M'RT̂ T ^ :
" I f  the Central Governmem. is 

of opinion that it is expedient in 
the public interest so to do, it 
may, by order, in writing giving 
reasons for such opinion, direct 
that all or any of the provisions 
of this Act or the rules made 
thereunder shall not apply or 
shall apply only w ith such modi
fications or subject to such con
ditions, restrictions or limitations 
as may be specified in the order, 
to, or in relation to, the granting 
of any prospecting licence or min
ing lease or the working o f any 
mine.”

*P K  w  ^ t $?rtt q«$-l *T

3TPT ?ft’ w  ?ft^ ^  ^ Pl> *T  ̂
t w  jxtt m  j w ,  <Aprt i m x  ^  i 

^fr ^n| «tt^t w r
'TT  ̂o f ^  ^  I IP IT W  5T5 TT ’̂ t f  f iw  

»n?n wtr a t?  w  v t f
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* l f t  $ K T T  ? f t  #  ^  « R  5T R !  f T T R T  * *  f c f f  
WSI91 ®T̂  ^  ftp M n «< .  ITT VT^ft 
T O R  W T  TfX ^
^  7$«ft i qf$*rr*

f^mmr * m  $ i r #v?pt % 
$*r ifxt «* ih  vlftl 

v w  g%*rr i fm r % v < <

W»K V t f  f5T  ^THT -HT̂ Jll
mttT^ i i n q % ^  W  t .  w r

S T ^ f^ T  ^ IT  in  V U  ^TTT ^T»T ^PTT I
q*ft ’ f t  ? r m  %• firf^RPT t t  f * f t  

« A  n*t> *T <ftc*i f+^) «tt

t  I *T? R *  ÊTT $ *> ,1P 'V *>
?T % TJV [‘ i'ls. % V*^<. î > ”Y T3T3T
> Y t  r f  i ,  «pt 5 , fir »t?:

TT  * , 5 ^  ^  5 I Srft 3TJcT V^<( %" *pTT- 
? i i ?  > rfar^R t  w

iWrT TX UW ?T «r "V J  t  I

io  «TTFlf(-JT : jn r^t T*ft TT
HIMcil ^ I

>?feT STffT *HT -Hl»fw . 5?r %
*rariTr ^  J  q?r cTCE wtttt
? i n  fare *crqr j; u r r < n ^  ®£ 

$  %r? jprm f  i 3 ^-rnr <pY fp r ; ^
^wr * i  «Pt ?m j fVw.^r = ^ r r  g  sft

f ^ T  #  ’RPffnTt T
| fjp f»i^TT, f^fn ^ T f -
^ r ftn t i f^ T  q< sr* Urn

^rrtnn w  ^  h  £ Pr 
fo-a <pt s m r fc ir  fern m*r
«pt <f£r <mr $  ftr> ’ rt ?rrar ftrfn^r 
t w t  srw i st^t »% ^  f^r^r | :

“ (1 ) Where a prospecting licence 
has been granted in respect of any 
land, the licensee shall have a pre
ferential right for obtaining a mining 
lease m respect of that land over any 
other person:

Provided that the State Govern
ment is satisfied that the licensee

has not committed any breach o f 
the terms and conditions o f the 
prospecting licence and is other
wise a fit person for being grant
ed the mining lease.”

ir^r *n?ft f  i 3
M fr * r r  f e r  q ^ r  i

JTf n  ¥TTt 2̂ T ^  f w  ^  |
I w r  W R  vrt ^  fifHTT,

tV><. f̂V f^i«ai 5  h+1 *i VT f<*4l
^  I ^  f t f W H  t l  A 'JW’T g ftr r^T 
=Bfrar V -f^TU f + i  i 3TPT I ^ ii< l ^t>I

? ^  w r^srr >+.<*ii4 i
?Y t  f% fv e ^ r  f w  

f’Pf*T I *pY
^fr ^ i nr Psh- q ^ r  V̂?t % 7 $nr<1 
^TTf^rr: t r f f  arr^ < t^ T f? T E m »rO T f 

5t*w e^re  fir In i  ti ft w :  
S & liH t ® lit I f'fiZ vY^

^ I f^ T  IT? •vft ^  ^IRTT 
Pl> RTeTT tFrftfy? cRT?r ^ I H “T^ll 
PF 3IW a'ap JT? ^  W^T mrTT f*TT SRT- 

WT #, cT4 ^  PSI q^T 
t w t  3tht m  i wpr?r 3ft

?̂r | t % s t  f^nrr

3trh i ^  afr T̂?r £rrt ?roir 3
fT^t STTcfr ^  % :

“ 11(2) Subject to the provisions 
of sub-section ( 1 ), where two or 
more persons have applied for a 
prospecting licence o r  a mining  
lease in respect of the same land, 
then aplicant whose application 
was received earlier shall have a 
preferential right for the grant of 
the licence or lease, as the case 
may be, over an applicant whose 
application was received later.”

4  *th" (Vr$5i f^ r  « w i  i i r t ^ r  

*>ra*ft % enTT̂ r ^  arft’W i±v*x.
•FT ^PT I 5(1" *T?f H M{̂  ^ 1̂ 11 T9"
m t m  $  ^st v j t f )  rrcm i $ 
?it v f t n r  (V^i i

^ fip ftrer w M t  #  q ^ t ^ n #
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['ffs r f s T ^ m r

i ^ vjtt ^ft i£t ftnrr ^rnr i

jtr -  f *  spt 3 ? mxRr T t
fft̂ TT ^ eft ^ 1% q f^

'^c? f t % ,5F * T  f t  tl<< T T  d  <.? &  * f t r
V i 1 ^  i T^m 'j f t  %  * f a r  f t

f r  *Tt<PT ^JT T  I Date of appli
cation has no bearing whatsoever.

fo > T  ’CTFT I * T f  ’ f t
« t W i  ®Pt ancT f  i

“Provided that where any such 
applications are received on the 
same day, the State Government, 
after taking into consideration the 
matters specified in sub-section 
(3 ) and obtaining the previous 
approval o f the Central Govern
ment, may grant the prospecting 
licence or mining lease, as the case 
may be, to such one o f the appli
cants as it may deem fit.”

c r t t  f o r  *p t  t * p t t  f  < ft ^ r t
it^  sre itt <rr

* f t  i<i T W T  3fTTT ? T 

»T IT^r q 7  ? t  f W  H r . ^  T ^ T T

3TTTJ ? S F T X  T T  R 1 5 M  + < H I  f  ^
e ft W  T T  H t  ^ T T t  ? tr lT  |  I f a r  

? ? * i t  ^nT t ^ r r s v  t w t  "*ft ■ sn m  f  

eft * T f  ^ t  ?ft ^ F T T  f t m - f= F ^ R t  ^ r f r -  
5 1 ^  t f t  g r r  f T c f t  I  q T  ^ t  I ? W  > *

( 3 )  3  ftranr 5*jt t  :

“The matters referred to in 
sub-section ( 2 ) are the follow ing:

(a ) any special knowledge of, 
or experience in prospect
ing operations or mining 
operations, as the case may 
be, possessed by the appli
cant;

(b ) the financial resources of 
the applicant;

(c ) thf nature and quality of 
thr technical staff employed

or to employed hy lhe
appbeant;

(d ) such other matters as may 
be prescribed.

it ^TTrn w m  j  ftr «nrr f w t
v w x  ^t PsR-’m h  =̂tt t  ^  
f a * r t  « K M t  * 5 t  t *ttt f  art * f  « r n n f r  
Vt v*<a 3ft r*t> *fcj+l Vt ^II *PT 5*1 % 
I ' i h  P f y  H tt*i f t  i ^
f t  MSMCtT |f 3ft Putl siim ^

>TFft ^rnr grr t t # »f5t
T̂ TfTT ft I 5CTHT ft#

3TV(t f̂t̂ * TW , JTf $%■ ft  rh^rf
TTrtTf srr^ft^tafr *Fft^^* rft^  
q^5 liw il qrcfIT I  I A ?ft if ^ T  f  far 
f^TfTf^r rTTWT ^TT f  3 ^ t  fanfft 
*ft for v tf  qc^rrf^xt ^ftr ?r- 5rf?- 
4lr<< ^TT <. of^T *|Yhl
ferr 3TFTT =5TTf ,̂ ^fT =F
*( m'5>"4 ?ft i l i i  ftrm f  ^f^nr

?lft ^TTtr I ^*TT?T fCTTJ 
% #  f̂r A ^  5t r̂ ?rtT?r
g fam% arfcf simn 
=pt ^ft ftcfr i ^fff¥ w :
fv^ft ectn TT  H I^H ft<Tr f  fV ^ f  

?rft f  eft dWl’M Pt><h i
T̂T f  I f'KT ft  'fRvfiT f  Pp -dtlt>"l

•tii*i <̂><.•1 ^t ai't'd »T ft ftPfi'i 
?ft T T  5 M  f  

FHTV t^^TPT rft •FT yTrTT f  I I
F3TO =T FT*T ?Tf =̂ t3T 5TfT ft

1 5T71T ^Tf *T>l*l Hjfl + < ?ft
^ R " 'if • l i l  f t r t  i < rn r  ®ift ^ t ^ t t
ft̂ TT f r  "jft t̂̂ 3f i^
«Jdlf*l+ ftfT? t  ^  ^  I

JTf f^TT ^  :
“such other matters which may 

be prescribed.”

?ft %fr jp n fw  *rf t  Pp

^t «it Pp jt? fe«?rt
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'R *r t  f o r  c « r  *r*r  s n ^ f t
srn? ? * m r  T r s s f w  $  i s r *  eft 
f t m ,  = # *  «p Y 5 > p

^nmcrr i ^  ftp fa fr -

*x r % * W  t t  ^ f t  i r t t x  
« m r  r * r  #  *f?r£ f e W t T  ? t *ft  eft 

^ x  z&t i v f f f v  "(a) 
jfft p p  yrfV -sre  t  f t n r  < tt s ft *ffr r  
v s ifeT  3fn 3 * ^  f v w r  *pt ?.+Mr girrr i

3 «|T« « H  * T f t o  : q f e r  *1?
MnVT'C eft *T^t K t  ^ + < n f, ^TT^TT
f*P  t r x n x  * f  +mi 5 i (n + :5r, T ^  ?  t 
qsp =ft f  %  q ^ t  * ? i ^
|  t v rr n r  * r t  t f t  ^ r m  x t f t t  t  f *F
iTfjjT 5TR*T f ' t i ' I  gt^ft ^ f r  ^  I eft 31^

%et ?  i cn &  w r a  * r m
W ii Hn^ f-TFŴ T
«ft *ft, ^ r  ftnKT5M tt^ z: ^ r f f t  i ^  
eft ^  far t r h t  m r W
et®F 'S 'T T  %  fr^rr ? ^ f ? e r  T t  >*iN I 
v j m  q^rt * t m  eft ? rft ^  t

q f r r  5 T T T  * T f f  H T T W  : ^
i r w  * t  s r r  < f ^ m  f%  i> h ^  
T m ^ tfjR ^ f f o r  ^ r q 't  ?r
ij t  f  cj *ft » f f  * f t  ? ftir s t  3TTt«fy i sr? 
sm r ^ tp t  w  srr^ftmf *fr
s m ^ f k C T  ^  fejq- eft n ^ r t ^ r
afft Iff? 'B?T5rr ^TrTT far ftvR- 3RX
f t R R T  r ? f w  f e q r  ^ r r t  m  m x j  rtfx m  
v r *  ^ t  w r r f t  fe m  w rq  i w r o  ^ n ? r

%?T% % foT^ =5TTT 7T=T 9 m  I 

* R  ^Tf ? n r m  =nft TSrTT f%  p R T^P t 7 ? %  
warm «rnrr w K  f^RTT ^  W  STHTr I 
^ T  ^  WK*ft ^ft ^ fVTTt

?fr tr r a r  m < f^ i*^'m

^ W M  ^  ^  I $  %■ WT̂ -
^ t ^ t t  f^r >t^tj?2- ^fr ? fr ?  ^  h  f m i
W  <RT ^T ®TPT T̂ TiTT r̂Tf̂ TT ftr ^ ? f

«TTT*ft W  Vt ?5t  ̂ r̂ WT*
«%«IT «

v^ in r  ^  ^

^?p u  ftr ^Tcff # n<?4?e ?nr#?r 
5*fr ^f%cT ?rofr $ t inft wrtsftovr 
% ^  5TT9>
ferrt Pp ft 5 W  |  spti
5iw  *?m art rr ?r ^rf^r
srm  ?rd% % ^  x^r i
w»rc ? rw  rft^r % arr^
^  Tm  f  t?T ?TT? V TR T % f̂ F

^5T ¥T «PTT ^tcTT eft
«TTTC ft^fr ^Tfgtr %  JJT 5ft ^fTPt

Qjwmx >ft §r m ^  <nr?*fr ^  ^  
??% %  wx  r̂? ^ w t  sNr %
rr̂ r-Hr̂ s wrtm eft o t t  mz&w 
*rm r % f̂ r̂ JT ^7^*1 1 1 ww d <3 wi 
srhfhPT A f ^ r  »t ?rft ?̂rcTr ^  

s r^ t  ^  1

??r% w h w i *(§ f ^ r r  »ratT

t  f% rTOr % fV-^rr q f w  fipn
I TT ^TRT ^  ^l i  W ^T

^ r f  ^  ^TT -^Igal I

% g13*T ?̂t 'T'flB <?^ln a K
^t rfx̂  fen nr wrzm g 1 f  
% «m- ^  «rw srfft #*t ^ 1 n it *tf 
qm XFfrST* ^f  t  f̂ PfF #  *rr*£T ft f r  
f+*i r̂eff qr fkm snqnT sftr
TTt 5fHT ^t trfrJiT fgrrr 3rr# 1 tt̂ t »jr«n. 
«rp r  h «Pfr fr  ̂° Ift?r ?fr?rr ^ T f ^  
^rfc^Tttztt *fter?T^t^fgtr
^  3fT^TT -TTSdr ^ %  W  m  
*txr*r $tn 1 fim ^r >ft ?w# 
t  Pp trfrqT ?t 1 f ^
qf qTTO 5t f f  |  ftr w t i  ^ t
eft XZrT ITT f|f«nT  if f  WTK ^  qT t f f r  ?  o

?rm ^t f̂tar ^ i. 1 ^^ft tftr 
n m  ^t n f 1 1 ?<4rsrT 

^ i t  x̂ r i m  frtf «n?prc =«rr%
eft fa* fr nt ^  v t  * r=qt ? k ?  ^  

*PT ?r% «ftr «Ptf f  gj «ry
•T I V J  5FT TO T ?ft
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[ « f o  5 T * T  T m

$ far V 'S H T  T T ^ T  T T  *Ptf ^  

^ n r n r r  v n t  1 h  IV m  4 S i  s f t  
£ t  * p f t  |  %  j f f a r r  e ft q f r *  * f t r  q r t r -
<TTO ^ t  * T * R t  ^  I q T T f f  * t  e ft S P T ^ P T
^ t  s n r i f  * r v w t  % 1

W %  ? R T T T  ^  * f t r  r T < W  
V t  f T T 'F  r i < 7 3 r ^  fa v T P T T  w i f i ' l l  j j  I 

5T? »T? t  ^  ^  ^
7̂ 5  ^ T %  f^Ttr J T ^ T q -J  #  q ? r  5T ^  ^ * * t  

&  fa r  ^  eft i *-+1 q Jl <.?> e ft
t t  ^  1 srr^  ^  ^  ? f c r  * r ^ r  %
O T T  * n f  T ^ T T  ^ l ^ d l  5  fa r  s ? * n *  JT?3K 
^  * r * f t  * m P ^ n T  s n #  e i r s  * t  £ ^ = n r  

=r?ft 5 m  1 1 w t f p '  ^ r p r  * r * f r  srrs^ rs  
w rs f H o t %  t r t  i r a ^ t r s  %: i r e  
^  « f r ? r  ^ n r  1 1 v r f t ?
S T ^ f a ^ T  T t  f 'T e H  I M 'lr H lg 'i f t P T  jTT 
^ fazTT oil'll ■qilptr I y-0J ■jft -M+l 

c « r i  'B ftr  ^ j j t ^ T  % T ' T T t  d ’ ( ,4lH  ^<Tn 
g>T =*T%tr | TTq^lf?

•F t  t r t  ^  jr t -f r  ^ r f ^ > , fa r  farcr c r o  
ff ^  ^PFt z m  ^T ^T»I^T I 
’JTT'T *T5I T fa ^ t  %  * 1 ^ 1  *t<T ^ ft  far^T
3T?T V t  rTT3T<T ?ft ^ T %  f w t r  f r f a > % J  

f t #  = ^rfg tT | s n ^ t o n  k ^t t  

^ r ^ r r  fa r  v »t t  f a r * f t  s r K J f t  !?n ^ q K T
^ r ^ T P T  S I  el I f f t  e ft * M i  *T  ^1 I ' M  U S ' !  
T T ^  ^ T f i = H  ^  I 3T«r T T f f f a  
^  T t f  *rr*r? rT  ? t  e ft ' w i ^ r  m -
T f a ? r  s p t i  ^ r r  -riffiT T  1 5 f t  ^ 4  

? w r  \ x  ^  ? t  f ?  t ,  ^  * m * r m r  f  fa r  M
^  1̂ 1 ^  ^T% Ji'PC *T

v t f  ■arrf^TT 1

^  eTT? *t ^  T O  > c *f?r eTTfi V H ^ t 
f ^ T M T  ■fll^eil ^  I 7 ^  f a q T

*T*TT ^ :

provisions of this Act or any rules 
or orders made thereunder shall 
be void and of no effect”.

^ * T P t  ? r p f t  ?qf)r « f t  V f f f a r
3f t  rft-sr ? « %  j j e n f a ^ r  ^ f t  j r i f t  i r r f w

^ r  ' r r o l '  s ir q - 'fr  1 f a i T  ? f r %  ? r F r

q r  * r t r  <t><»tm i ^
tTTjf ^ '

"Where a person has acquired 
more than one prospecting licence 
or mining lease in any State and 
the aggregate area covered by 
such licences or leases, as the case 
may be, exceeds the maximum 
area permissible under section 6, 
only that prospecting licence or 
mining lease the acquisition of 
which has resulted m such maxi
mum area being exceeded shall be 
deemed to be void” .

5£rT eTW5^  %  4  W  >FT 

t Tep*T9' H s ft  ^ P T FT  ?TW>T I ^ 7 T  if *Tn f a q T  § W
f t  fa r  1 P T T  fa r flY  s n v f t  ^r t r t  t * t »  %  m i 

^  v T < . 'd 'l  ^ r j  R t H T  § W  
r r f r z n -  % ^ S T ff % #  ! f t  f f  M < r M f a r ^ -H  

fa rf^T ?  %  5 Z T K T  ^ t  3TRTT I  eft ^  Jp t 
9 r W  <. f a q T  'H 1 *54i 1 f a f K  ^ t  %
TtfW falT trf^n *i W  t  I ^  >HH«etl 
^  fa r  ^  ^  srraft3T=T ifP T T  S T t f ? *  fa r 
t̂ Eft ^TeT ^  srrfarft ?ft̂ T «Ft farqT 
3THT I ^ f a r * T  M ^  1?T| f a H T  * R T  *
fa r  fa > H  ^ ft ^ r  v t  f a w  1 ^ r f a r ^  
far̂ ft •»fr ?ft3r ^ t  «e*r famT an r̂rrm- ^ 1 

f a r  vsx. x f t r  ^ K . ^ r P r k h  %  l » o  

^teTT t  I e ft ? o o  %  ^ * T  ^
a y .  v t  > f t  w ? * r  f a n r r  a n  ^  * A t :  ^vt. 

>pt «ft 1 n  it? ^tJT | 1 5*  «Rt
^nfr t r w  ?frr 1 j

“Any prospecting licence or 
mining lease granted^ renewed or 
acquired in contravention of the

**ft eTT?T % T*FT « , ( ^ )  ^ f w  *HIT 

^  far « I» IT  T t f  ^ IW  fflW  t  fSptft
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^ a r  iff ) % n n  few r t  :

"For the purposes of this section, 
a person acquiring a prospecting 
licence or mining lease by, or in 
the name of, another person shall 
be deemed tb be acquiring it him
self” .

try VK «n  Try tftar %m
&  1 wr « TKt  #  t T ^ i f r r  w r f a H ^ r  

&  n t  1 ? g : y f r  * n O r a  a r f r f t
fa r 'dw  ^  m v f Y  T Y  d  <.4i %  ? ft 
^  t f+l * d * 1 i ^  fa r  :

“ For the purposes of this section, 
a person acquiring a prospecting 
licence or mining lease by, or in 
the name of, another person shall 
be deemed to be acquiring it him
s e lf ’.

*r»TT VX 3  ^  :rjft t  fTT

v t f  j ’ t t t  ? f k  ^
fa r  f a r m  ^  1 ^ r f e y

STTT ^ r * T  |T ^  t ^  f a ? $ 5T
£ *fTT *T *TRFJfT Qfadtf 3  SfcT 
* j f w 5i r «  1

f i r ?  f t  c r r r  X  *  « < f e f a frar 
V < ^«i TT JTT^^

I  1 * r y  m trm  t o  f T p f f a r a - £  a ft  fa r *? 
*i|(V  ^ m n l  I *T  H 'ti * l l d  ^tSjH 1 ■'*1(501

g  t w »t t  y r  * r r r ;
* n j r  5T ^ f  t f t  fffc ft &  ?ft * * f a r  %  TTFT 
* R f e f a $ r j  w n r : ^  ^ * r f r
t ft a r  f»nsr o n ^ f t  1 f a r r  v n  « r n r  tr?r « r t  
w i f r v  «fftfe ^ *T T  1 *rsr ^ f h n r t  s f t r  * r r f e w t  
2 m s *  J r r f t J p r  H * f t  $  1 «Pt * r r ^ r  t t  

v r f l r y 1 %  t t  « r t h  h j h h i  w t  $  
flTft> s fr tf f  * r t  s t v  f T  ?r%  1

%  W rTTTT t T V  fa r < iq *M d  
w r r  ff ir a r r  %  T i y < ^  % r  *p ttm - $ , 
«rawfc * r ^ «w a r r f t r ^ ^ r n w r m ft r ^

x r ^ r  tfk  tft «rrar jfr 1 **r *ar?
^ t f r w N f e i i T v t f W f r  w  fcsr% 
icr^T T ih rr^ r im s fm  <k i  *pt * t*t 

3JTT5WT «PT?ft |  I ^  irt Hfe^CTTTm t
w^rr ^  «r®B[T *rr 1
^  j  Pf <'+>
?r^sr? ^  ^frr m m ?  fft its ^
f«F %?r ^  i>vn^i*r f̂r
«PT >FT W R T  >PT |

*sfr T T ^ ^ rr ^ 1 ^ 4  #  ^?rr 
vt f w f  1 1 ^  w  ^rrr

t t  ^<.m T? *r*n' vfffr *r 
f̂hsr * f r  % i

*nfl ^ ^  fe w  ^ *

Government shall take all steps, do 
everything, make such rules as are 
proper; as a matter of fact, do what
ever is possible under the heavens, 
and to this end utilise a ll their powers 
to reach that optimum. That is all,

^  SFT»TT ■qi^ni jj f*P % HI'fl 
^ *1̂  fTV VI■ji ??T <1

^ w  #  ^  «Ft *pn?t ^ r f  "T̂ Y ^ 1 
WTT TrTT ?f̂ f f  far fjjr ^?T VSTT̂  
s r T T ^ t i  ^  ^  »frT?rr f  far
•PT T O T  vlM % > R T • ’̂1 % ^TPT

=rsfr wf|!* «ft 1 s p r irm rg  
^  frr^r ^  or « t t  «n
far xttt ^ermsr ^5 1 war nn H

W  5t*rr far ^  {ft w n
wrr urt ^ tt far t t t  i^rr t

f^TT t  t w  %• w
m far wrr r̂r finr tf * 1 f w

% wrr ^  i «n^r!rp«fr
ifr qrr vrfr t?? ? i »mr *ft *m

*r 1 $ Tarrtr wrir#r 
<T^TT^T ^nr»TT HtT^T T t  ^TT
««ii^  fans’ tr ifMiPid tftr  ■h T̂-ht
f f  UW % 7TVTTT f̂ BTST?T w  %■

i w* favrj ^  v  ? fN f % 
<i«<iw % ram rr sr?ff ^
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[qo 5TrT TTfT H I** ]

^frr ^ tt i

^  :sn̂ ?TT £ fwr 'R^Ttf ^r^ftXTW^y
5  jffa? eTTf t w  T^T 5TW

T̂T*T ?t BT«T WTO ?f«*TT
TPm  5t  arw I #  Mlfidl |j f% ¥<rM

X *  ?rr? ^  ^  ^  *  'T 'H ^  t<>
^sfsnife^f w  eir? % ?t fsra'

?TT? *  f r  W  % v ^ K  fc *  | I

Shri Kasliw&l (K o tah ): I welcome 
this B ill and I am glad that the hon. 
Minister has agreed to refer it to a 
Joint Committee because I  fee l that 
this indeed a very important Bill.

But while the B ill is being referred 
to a Joint Committee, I  would like to 
make certain suggestions with regard 
to certain clauses of the B ill as w ell as 
in respect of certain lacunae in the 
First Schedule.

Attention has been drawn to clause 
16. I  welcome this clause. But I am 
in agreement with my hon. friend on 
the other side who has drawn atten
tion to certain defects in this clause. 
Let fne give an instance. Take the 
case of copper ore in Rajasthan. Prac
tically, Rajasthan is the only State in 
India which has large deposits of 
copper ore. M ining operations have 
been suffering because of mining 
leases or prospecting licences having 
been given to people who are really 
not interested in mining copper. These 
leases are continuing. Suppose the 
Central Government say that they w ill 
take over with the consent of the 
State Government those copper areas 
but they w ill not take over those 
areas which are already given under 
certain mining leases or prospecting 
licences. I  think that would not be 
the right thing, because the copper 
area w ill again continue to suffer. I  
suggest that so far as clause 16 is con
cerned, it requires lots of amendment 
in this line. Whenever Government 
feel that there are certain important 
minerals in respect o f which the Cen
tral Government have got to under
take operations, they should do so,

irrespective o f any - mining leases or 
prospecting licences granted to any 
private parties.

Then I  w ill refer to clauses 8, 7 and 
8. I am glad Pandit Thakur Das 
Bhaxgava has referred to clauses 7 
and 8. I have strong objections to 
clauses 6, 7 and 8. These clauses 
relate to maximum area for which a 
prospecting licence or mining lease 
may be granted, maximum period for 
which prospecting licences or mining 
leases may be granted and renewal o f 
prospecting licences and mining leases. 
I am not in a position at once to say 
what should be the limitation of perold 
or what should be the smallest 
possible area fo r which a 
mining lease may be granted. That 
is a matter wh:oh ultimately the Joint 
Committee w ill go into. But I  do sug
gest that whatever is given in the B ill 
is a bit too much with regard to 
mining areas as well as period. I  hope 
the Committee w ill look into this 
matter.

Then I refer to the First Schedule. 
I submit that this list is not exhaus
tive. I venture to suggest that a very 
important mineral has been left out of 
this list, that is, mica.

I am surprised that the hon. Minis
ter has included Beryl in the list in 
the First Schedule but has le ft out 
Mica. Beryl is found in the mines 
together with Mica. Either both o f 
them are found together or neither la 
found. You cannot have Beryl and 
at the same time leave out Mica. 
Therefore, I suggest that Mica should 
be included in the list. It is not 
merely foreign exchange earner but, 
I believe, India is the second largest 
producer of mica. So, in matters like 
this, I  do not think any prospecting 
licences or leases should be given 
without consultation with the Central 
Government.

I f  you please look at clauses 7 and 
8, you w ill find that mica has already 
been given special treatment. In 
clause 7, it is stated, in the case o f
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mica, one year* and in clause 8, it is 
stated, ‘in the case o f mica, two years'. 
So, why should mica be not included 
in the First Schedule? This is one o f 
the other suggestions'that I  would like 
to make to the Joint Committee.

I hope as my hon. friend, Pandit 
Thakur Das Bhargava said, that the 
Joint Committee ‘w ill make this law 
definite and I  also hope that the rules 
under this Act w ill be made in such a 
way that our mineral wealth w ill also 
be protected.

Shri T. K . Chaudhuri (Berham- 
p o re ): Mr. Deputy-Speaker, Sir, it 
goes without saying that this is a very 
important B ill and we are considering 
it at a very crucial moment of our 
nat-onal economic development. This 
BjII, as the hon. Minister pointed out, 
has been pending for some time. I f  I  
remember aright, it was circulated 
during the last session. But, as a mat
ter of fact, I find from an old publica
tion o f the Ministry of Natural 
Resources and Scientific Research that 
Government have been feel'.ng from  
1954 onwards that there should be two 
separate enactments in consequence f  
the Constitutional provision as laid 
down in items 53 and 54 of the Union 
List and item 23 of the State List. In 
spite o f that fact, I do not know why 
Government took such a long time in 
bringing forward this measure which 
is nothing but a sort o f a consequential 
measure. Although the hon. Minister 
made a brief reference to the Indus
trial Policy Resolution of 1950, I  wish 
he did not refer to it because, per
haps, by this time we have started 
forgetting all about it.

T ill very recently, till at least cer
tain high personages started making 
statements to the Press in foreign 
countries, we were really under the 
impression that the Industrial Policy 
Resolution had some force. But, after 
those statements to which I  have 
referred, and, particularly, after seeing 
the B ill that is before us, we have 
hardly any illusions about the Gov
ernment’s intentions so far as their 
Industrial Policy Resolution is con
cerned. As a matter o f fact, this B ill

is nothing but' the old Mineral Con
cession Rules under the old Act o f 
1948, with provisions a little bit 
expanded here and there. The title of 
the B ill is a misnomer— Mines and 
Minerals Regulation and Development. 
There is nothing much in it about 
development of mining. Whatever 
there is about development is only 
vague and meaningless. The majority 
o f the provisions concern granting o f 
concessions for prospecting and mining 
operations.

You know that so far as mineral 
properties are concerned, they are 
very much connected with rights on 
land and now these mineral properties 
are supposed to vest in the State Gov
ernments— in those States where the 
requisite legislation has been passed. 
In some States the requisite legisla
tion has not been passed as yet and the 
proprietary rights are still vested in 
intermediaries or other persons who 
are in possession of the lands contain
ing minerals.

But, in a number o f States, the 
requ:site legislation has been passed 
and the proprietary rights in minerals 
do vest in the State Governments. But, 
in v iew  o f the objectives of the Second 
F ive Year Plan and in view  of the 
objectives set forth in the Industrial 
Policy Resolution, w e expected that 
the Government would take steps to 
bring their mining laws and laws with 
regard to mineral properties and 
mineral concessions in consonance 
with those objectives.

Unfortunately, we find that this B ill 
only makes provision fo r granting 
concessions to private persons and does 
not touch the big concessionaires who 
already hold very large and astound
ing types of concessions over "very 
vital and strategic minerals. I  do not 
know what would be the consequences 
of this legislation because it is fu ll of 
so many loopholes with regard to the 
state o f affairs that obtains at present.
I  do not want to take much time of 
the House; but just look into the pro
perties owned by some o f the existing 
concessionaires. For example, take 
the manganese industry.
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[Shri T. K. Chaudhuri]
W e know the old Central Provinces 

were rich in this mineral. There we 
have a British company— the C.P. 
Manganese Ore Company Lim ited—  
owning very extensive manganese 
leases under some agreements which 
can be renewed. How far w ill this 
legislation affect those agreements? 
Otherwise, what is the use o f this 
legislation? Owing to the negligence 
o f the previous Governments when 
we were under foreign domination, 
most lucrative concessions went to 
foreign concessionaires The company 
1 have referred to has three Britishers 
and two Indians as Directors. I need 
not name them. The managing agents 
are Messrs. Bird and Company at Cal
cutta. In the Keonjhar State of Orissa 
they have a concession over 50 square 
miles. This lease extends to 45 years 
— upto 1984. They have a right to 
extend it by agreement— I do not 
know whethel- with the Orissa Gov
ernment or the Keonjhar State— and 
renew the lease for another 45 years. 
It means that this concession w ill go 
on up to the year of Grace 2029. W ill 
this legislation affect this kind o f con
cession? I f  I am right, this particular 
firm has extensive leases of manganese 
property in Orissa The hon. Minister 
has said that this legislation is being 
formulated with the objective of the 
Industrial Policy resolution in view. 
W ill this legislation be able to shake 
the strangle hold o f these foreign con
cessionaires over our strategic 
minerals? That is the question I want 
to ask.

The present Bill has been framed in 
a particular way. Whatever the Joint 
Committee may or may not do, it can
not change the total mould o f the Bill. 
Unless the Government withdraws this 
B ill and brings forward new legisla
tion based on the fundamental prin
ciples as adumbrated in the Industrial 
Policy resolution, this kind o f legisla
tion w ill have no meaning or signifi
cance.

Many hon. Members have spoken 
about the provisions of the B ill before. 
They are very limited in scope. Many 
hon. Members have sought to point out 
how carelessly this B ill has been

drafted. It passes my comprehension 
why instead o f bringing forward in a 
straightforward manner two separate 
Bills, one with regard to the minerals 
other than petroleum and oil and the 
other with regard to petroleum, they 
have done this clever piece o f work. 
They have tried to adapt the old Mines 
and Minerals Regulation and Develop
ment A ct of 1948 to the mineral oil 
resources and petroleum products. A  
certain provision o f this B ill provides 
for mineral oils and the others provide 
for specified minerals other than oil. 
Could we not have two separate 
straightforward Bills enacted?

I do not want to go into details. 
Drafting defects have already been 
pointed out by Pandit Bhargava and 
Shri Bharucha and many others. I f  the 
B ill is enacted as it is, it w ill enable 
the Government only to dole out cer
tain concessions. It w ill not empower 
the Government to touch the existing 
big concessionaires in the slightest 
degree It leaves enough loopholes for 
the Government and the private capi
talists or monopolists to go scotfree 
That is why I am not able to give my 
whole-hearted support to this Bill. (An  
Hon. Member: G ive partial support).
I agree that this is a very necessary 
measure But I am not satisfied the 
way the Bill has been drafted.

Shri Ansar Harvanl (Fatehpur): I
am glad that after all the Government 
has paid some attention to such a vital 
industry. I have known the hon. Min
ister who piloted this B ill for almost 
25 years and I felt great admiration for 
his thoroughness. But, today I was 
slightly disappointed when I  saw he 
came forward with a B ill which is so 
sketchy and vague.

A fter freedom, we appointed com
mittees and commissions to make 
enquiries about various industries. We 
had one such committee for the textile 
industry which went into the working 
condition, encouragement and develop
ment of the textile industry. The 
States appointed Committees to go into 
the sugar industry. Even tin industry
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like the film industry got our atten
tion and Shri Pa til was appointed on 
thin committee. To  my surprise, how
ever, no committee went into the
working of this industry which ie so 
vital to our country. So much has
been said that the B ill was vague or 
sketchy by the other side of the House 
I  feel that a committee should have 
visited the mineral areas and the
mining areas." It ought to have made 
an enquiry about the working and 
prospecting of these areas and then a 
comprehensive B ill ought to have been 
brought forward to regulate such a 
vital industry

We know it very well that in the 
next few  years we arc going to have 
five big steel plants. Apart from them, 
w e are going to have a number of 
other plants W e are going to develop 
industry in this country and i f  we do 
not tap the resources o f our minerals 
sind if we do not develop them pro
perly, then, I  am afraid that we are 
doomed. On going through this Bill, 
I find that there is not much scope of 
development o f mineral industry *f 
this Bill is completely implemented as 
it is. I am sure that the Jomt Com
mittee w ill make the necessary 
amendments

We know it very well that the 
mineral industry is an industry of 
adventure We have known the peo
ple in other countries, especially in 
the United States o f America and in 
the Union of Soviet Socialist Repub
lics, adventurous people going in and 
prospecting minerals in thousands, but 
we find that that sense of adventure 
is not being encouraged in this Bill. 
We have restricted the area for pros
pecting to 50 miles W e have known 
people in the past even in this coun
try, who have gone and invested their 
money. Let me confess, at the very 
outset, that I am not a lover o f the 
private sector. In fact, I am all for 
socialisation. Either completely socia
lise the mining industry or, if you do 
not completely socialise it, completely 
nationalise it, then encourage the pri
vate sector in the way in which it 
should be encouraged. I f  you restrict 
the area of prospecting to 50 square

miles, I  am afraid that the huge capi
tal w ill fight shy, because in SO miles, 
they cannot invest a lot of money, big 
machinery and other things. There
fore, all these things should be taken 
into consideration

The other factor to which I would 
like to draw the attention o f the House 
is the disposal of the mineral wealth. 
In the past, we have known that man
ganese which is known as the black 
gold of our country, has been a good 
dollar-eamer and a foreign exchange 
earner for our country. A  year ago, 
we handed it over to the State Trad
ing Corporation. We do not know the 
result o f it I am afraid that ever 
since it was placed on the head of the 
State Trading Corporation, the manga
nese industry has suffered and manga
nese production has decreased. A ll 
these factors should be taken into 
consideration

I am not against the State trading, 
but State trading cannot be done by 
a personnel which has been trained 
for the magistracy and the collec- 
torate. It needs a specialised know
ledge and if we indulge in State trad
ing, we should have specialised per
sonnel to carry on this trade. With 
those words, I hope that when this 
B ill goes to the Joint Committee, all 
these factors w ill be taken int6 con
sideration and we w ill have a more 
comprehensive and more complete 
Bill.

Shri Basappa (T ip tu r): W hile I
welcome this Bill, I wish to commend 
the speech of the hon Minister which 
he delivered recently when he inau
gurated the sub-commjttee o f that big 
body— E C.A.F.E— in Calcutta the 
other day In that speech he said that 
for the development of the mineral 
industry, the co-operation of various 
countries is also necessary. On the 
eve of enacting this legislation, I 
thought it right to refer to that speech 
wherein he has asked for the co-ope
ration from several other countries. 
But as we all know, the industrial 
policy which we have laid down U 
suitable for this legislation, and it is 
entirely in conformity with industrial 
policy. O f course, we could have bad
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some mineral development in this 
country long back. What we have 
done in the first F ive Year Plan is not 
enough. A  big mineral base is neces
sary for the industrial development in 
the second F ive Year Plan. We are all 
out for a very big industrial plant in 
the Second F ive Year Plan and for 
that, this mineral development 
becomes very, very necessary. So, the 
entire industrial production of this 
country and the mineral policy should 
be revised in the light o f this Bill 
which has been brought forward. It 
is but right that we should see that 
this Bill, with all its loopholes, is rec
tified in the Joint Committee and 
comps forth as a piece of legislation 
which w ill develop this country to a 
very great extent

So far as development is concerned, 
w e have already seen that there is 
very  great potential in our country. 
I  remember in my college days having 
read that book by Mrs. Vera Anstey 
wherein she said that India is a land 
of poverty in the midst of plenty and 
i f  we go from one end to the other, 
we see a lot of minerals, but they are 
undeveloped Therefore, it is but right 
that we should think about it, and it 
is already very late It is right that 
we have thought of it now and it is 
time that we took up such things now.

While 1 say all this. I should like to 
refer to one or two matters mention
ed in the Bill. Of course, 1 do* not 
agr?e with Shri Naushir Bharucha in 
his wholesale condemnation of the 
Bill. The Bill can be improved in the 
Joint Committee. For example, there 
are very big leases. The Government 
must think of taking over those leases 
themselves and they must see that 
they are worked well. I want to see 
■ clause put in in this Bill to the effect 
that even i f  the mines are being work
ed now, if they are working to the dis
satisfaction of the Government, those 
n ines should be taken over.

You know the circumstances when 
these big leases have come into exis
tence. When the native States were 
taken over, ‘hose big mines became

the private property of some o f the 
Rulers, particularly in m y State. You 
may have heard of the Haja o f Sandur 
in whose State manganese mines are 
existent I  do not know that private 
property belongs to him. There are 
disputes about it. The Madras G ov
ernment once declared that these pro
perties belong to the Government. 
But now, he is working some o f these 
mines and some other mines are not 
being worked. So, great care should 
be taken to see which are those mines 
which belong to the Government as 
separate from the private property, 
and to sec that those important mines 
are made use o f by the Government.

A t the same time, I should like to 
point out one other matter. In former 
divyx, there were big \eases running to 
a long period o f years For instance, 
lea'cs ran to 999 years A ll these 
things should be stopped and the 
periods should be reduced and limited 
to a reasonable duration. The extent 
of the area is also another matter 
which ought to be looked into. I hope 
the Joint Committee w ill look into 
these things.

With regard to the working o f the 
mines, the private sector has not done 
its job well. Of course, they might 
have done something. But coming to 
my State, if you see the working of 
the manganese mines there, you w ill 
see how haphazard the work has been. 
The economy has suffered and because 
of the bad working, labour trouble- 
has started and the progress has been 
hindered because of the improper- 
working of the mines by the private 
sec’ or. There are so many disputes,, 
and the Mysore Government has lost a 
lot of money, by way of income-tax. 
W e know how these industries in the- 
private sector could cheat the Gov
ernment to a very great extent in the- 
matter of income-tax, super-tax,, 
rovalty, etc. They do not pay royalty 
at all. There are not very many mea
sures to check such things properly. 
Under these circumstances, the Gov
ernment are losing a lot o f foreign 
exchange as w ell as revenue. The



Government should, therefore, regu- have got concessions which by any
late properly and develop this sense o f justice could not be permit-
industry so as to give enough scope ted. I do not think this B ill is going
for expansion and development. to affect them in any way.
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We already know that for industrial 
development we want a lot o f help 
from various other countries. But 
■when we have got our own foreign 
exchange earner here, why should we 
not improve the industry and gain by 
it? The State Trading Corporation, I  
think, has not done its job w ell as yet. 
We shpuld see to it that in these 
minerals the Corporation takes a lot o f 
interest and see that these things are 
(*one well.

Of course. I have understood the cri
ticisms made by several hon. Members 
on :he other side The Joint Commit
tee can go into some of those things 
ni'tl rectify them 1 hope the B ill w ill 
come forward to this House again with 
all the defects removed so that this 
cojntry may prosper out of the 
it me" a] development.

15 hrx.

Shri Surenilranath Owivedy (Ken- 
tlrapara): Mr Deputy-Speaker, while 
moving ferr the consideration of this 
Bill, the Minister admitted that there 
:ire vast areas at present under the 
control of some companies who have 
almost become vested interests m 
these mineral materiaLs. But I am 
sorry that the B ill he has introduced 
is not going to affect them in any 
manner.

W e all realise that these mines 
and minerals are a key factor in our 
economy and it would oaTr> us good 
foreign exchange at this time of diffi
culty. But we are proceeding in a 
haphazard manner without going to 
the root of the problem. By, merely 
restricting new licences, I do not think 
the problem would be solved. It 
would have been better if 

the Minister had come forward with 
figures to show as to how many square 
miles are actually under the control 
of private companies, who have taken 
it fo r a number o f years and have 
still not explored it, and how they

Perhaps the best solution o f this 
problem which, as I said earlier is a 
key factor in our economy, should be 
to nationalise the entwe mines and 
minerals, without giving any scope 
for the private parties to function. A * 
regards coal, I want to point out that 
we have dccided that the production 
should be raised to 60 million tons. 
Out of the 22 million tons o f addi
tional production in the second F iv «  
Year Plan, 10 million tons are ex
pected to be produced by the private 
companies. But if you see the coal 
industry— 1 can speak from my per
sonal experience of a mine in Orissa 
—although the State collieries are 
functioning m the very same area 
quite properly, a private mine has for 
years not only reduced its production, 
but has not been able to pay the 
labourer:; their dues Even the labour 
laws an; being violated and no action 
is being taken I have pressed this 
matter many times, two or three years 
ago in the Rajya Siibha and very re
cently also, that since fo r the last 
so many years this particular mine Is 
violating all laws, it is proper that 
it should be taken over by the Gov
ernment, But we do not want to 
proceed in that line.

Here in this B ill we are only making 
certain changes or, as stated in the 
Statement o f Objects and Reasons, 
out of experience, we propose to in
troduce some more provisions. But 
my question is whether these provi
sions are in any way going to improve 
the position. I would like to know 
what the Minister proposes to do 
during the course of this F ive Year 
Plan, whether in the States, under the 
guidance o f the Centre, they are 
going to take any positive measures to 
see that the largest areas come under 
State control and State management.

About other things in this Bill, the 
Members who have spoken previous
ly have pointed out many things and
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when It gooa to the Select Committee,
I  hope the Select Committee would go 
into those matters in detail. I  find 
that on this question o f royalties,
a new schedule has been given. But 
i f  you compare it with the old
schedule of the 1948 Act, there is
hardly any difference. Almost the 
same amount o f royalty is proposed 
to be realised although it is known 
that th e ' companies who are dealing 
in those products are making huge 
profits. 1 am told— the Minister
would probably enlighten me on that 
point—that in Orissa, which has rich 
mineral resources, there are, as has 
been pointed by my friend, Mr. T. K. 
Chaudhuri, companies including Bird 
and Company and the Tata Iron and 
Steel Company, which have taken 
vast areas merely for a song. Orissa 
is deficit in many respects and wants 
that its finances should be supple
mented by other sources than mere 
taxation. I am told that the Govern
ment o f Orissa wanted to increase 
these royalties, because these areas 
largely lie in ex-State areas and some 
o f the agreements were reached be
tween the then State rulers and the 
companies at a very cheap rate. I am 
told that the Government of Orissa 
recommended some increase and that 
was not permitted by the Central 
Government. Why is it so7 Even 
under the previous Act, there was a 
provision empowering the Central 
Government to review the question of 
royalties and to increase it wherever 
necessary I f  it is not done, there is 
always a feeling, and I feel rightly so, 
that political considerations have 
mostly prevailed m these matters, 
because the companies who are affect
ed are very big capitalists who 
donate very handsome amounts to the 
party in power.

I  can tell you that after vast area? 
have been given to those companies, 
utill ther'' are areas which would 
supply iron ore, manganese and other 
useful mineral products in large 
quantities for a number of years to 
come. Orissa’s minerals comprise 75 
per cent of iron ore and in two dis-
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tricte only, Keonjhar and Sundargarh 
(Bonai), 2,500 crrores o f tons o f iron 
have been found. There is a great 
demand for iron ore from Japan, West 
Germany, Yugoslavia and Poland. I 
want to ask whether the Government 
of India propose to explore these 
areas themselves or are they going 
to help the Government o f Orissa 
to explore them, so that w e can supply 
the demands of foreign countries and 
augment the finances of the State as 
w ell as the Centre. I  am told that the 
Japanese, with whom we have recent* 
ly entered into some negotiation, are 
prepared not only to help in the ex
ploration of these areas, but also to 
pay handsomely for the development 
of railways and ports in Orissa, so 
that the iron ore may be available to 
them at a cheaper rate. Therefore, 
my submission is that if this B ill is 
going to be passed at all, it must also 
contain such provisions as would not 
permit the Government to allow 
private parties to enter into these 
vital mine areas any further.

Coming to the provisions, I only 
want to {joint out one thing. Clause 11, 
proviso 4, reads as follows:

“ Notwithstanding anything con
tained in sub-section ( 2) but 
subject to the provisions of sub
section O ),  the State Government 
may for any special reasons to 
be recorded and with the previous 
approval of the Central Govern
ment, grant a prospecting Ucenct 
or a mining lease to an applicant 
whose application was received 
later in preference to an appli
cant whose application was receiv
ed earlier” .

I think that such a provision should 
not be there. I f  we give this power, 
then probably the parties w ill not 
come forward to take the risk to 
submit their applications in time or 
follow  the necessary directions because 
the preference may be given for 
any extraneous reasons by the au
thority who is going to be empowered

13 NOVEMBER 1957
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under this provision. Before giving 
a prospecting licence for exploring, 
there are certain conditions which they 
have to satisfy. I f  those conditions 
are satisfied, I  don’t think there is 
an y reason why preference should not 
be given to that person or party who 
complies with the rules. Tlvey should 
not be overlooked and licence should 
not be given to other people. I  think 
it would be better i f  this provision is 
deleted.

Regarding royalty, I think the per
centage of royalty that is provided 
should be enhanced. A t the same 
time, the number of years should be 
reduced so that no mine-owner would 
get it fo r more than 10-15 years. 
The Central Government should have 
the power to review  the entire posi
tion. I f  it is possible, it may renew 
it. But, in no case, should it be 
given for more than 10-15 years.

I do not want to go into other 
provisions which have already been 
covered by other friends. I hope 
this B ill w ill be discussed in all its 
aspects by the Select Committee and 
the Government would see that all 
the defects in the B ill are removed. 
Because, whatever remarks w e are 
making, w e are making not because 
we want to oppose the Bill, not 
because we think there is no need for 
a measure now, but because we feel 
that this industry should get top 
priority in the scheme o f our national 
development.

«ft ftr jw w  (jfrcsn j*) : 3«tt-
**T5T qfjtalj, JTJT aft WTO

t, W  % nqfHqfm f a t
u iq w *  £ 1 SrfcJT aw#

*nft ^t vs’Pr ^ t
^  5f3t spftar f f  trtr ^P f

ftsr ^it<i vt
arr#nr qr whPT ft
t̂>ai $ *ftr T<f1>t *¥ yaj

STOfWY a(T W i f t  A
***** i f  w f r  tut fraw % t o t  

'rnprr p i

a r t  * n f t  f r r  t n p  « r r w
?S.Ve;

v r  « rr ^ r t  * t  ■*rr»ff #

t  1 s w t t  %  n f a a r
q « T « ft  %■ f a r #  ^  ̂ t  ^ v q  apr v t ^ t

« rr i sr r ^ r  ^ f t  T t  P r s m f f
#  ^ ^ H  % Ria|
f̂fTTT % fti<i 1

^ R T tV 'T  %  ’H '1? <. f o l d ' l l  ^JTTTT
sffr? r  m w  s s p r m f t n F  f -  ^ r?
W  f T T  « U f-W J I d  SFTTqftr r g t  % # ? t
? t  * n #  v t  r ^ r f r  i n  ^  ^

^pfr, w  5^5 f t# *w
%  f ^ T T f  JTffT T R T  I f*T # T
ffT T T  # raR T  n W r o f  v t  s t
#  T tH T  aTT T ? T  £ I SRT T O f l t  f a t f t

V t  ̂ * 1 1  e f t  f f T #
^  v t f  ? ^ t  t  ft?
^TRTfRT ^  I * T R T
q ^ t  ^  s r f a ^ r
a f t f r  f % H t  %■ mfMMM #
j f t ,  f i t  « n r  % ^ f h r  <r v t t  ^  ? f t
% ^ 1 a r t f v
P p #  * i T W d  ^  ? t  a r t  f t w f t
f f t  ® r P f^
(W K  T p s f t w r » r  TOT ^  i f t
%  ^  H c f t V T
^  » p n w  ^ n fr  i ^  % « r w  
w n # a r  f W  a n #  ^  « m « r r  » r f  |
%fTK HUffH TT ^  g firfdflH
^  a f t  tr»ir ^ er ^ n r r q  ^  q f i rP u p r
#  ? t  a r r r  f t#  iqiE^ m v ^ N r  % » m
^  ^ t  J W R  T T  i f t m  «TT i f l w -
^ r i c «  < r t r  * n ^ r * r

®h ( V i P t * t  « rr  1 h t w  
5* r # ^ » r ^ r « t ^ r T T f t # ^ ,  g i f r t f ^ n  
<PT WST’ T < f t t  w r w ^ n r  W  V « 1 ‘ l 1 f ? T  #
i r ?  w t  » n n  ^  P p  f a n r  « r f t w
« p t M H # W  W  *r&  q f t  H u P f l
h t t ^ t  v r #  n f t  g f t n n  * f t  w r ^ n f y ,
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[ « f r  f*r £ T ? M  f a s ]

^ r m  pr®? w i t  % n ?  5ft- * n r *  
’ TfT?TT I  W X  Sffr€ ^ T T T  5i r f ^ r  

t  ^  T ?  eft ^  for JTg w ra V
*1 T T  ^TPEf v 'i  "C ^TTStf^PT "i 15*f^T 3̂?T 

stfPpT ^  fact 3TPT * ftr  sfW^Pft*! 
% fsni ftFT *T SPR'T f̂ T̂T

f ^ T  f t  ^ T T  I W T ' T ' f  TT T % ^ n f V  
& i ?> 5trPpr sjfa-- 

% r<?-r <?^rrc*r f ,
l£4> ^ T  *f 'fi IH M14 i?t 3TPTT %, YT5T ^TTT
e a f ^ r  n r r e fr n  ^r P=r% m w r
S T ^ T  T$T % %  K  T m q r ?  f t  3TFTT % i f t x  
f jm  % far vth vW rffzn  h i^ - h | 

m^Pnr ?-n w r  ^ fr  s t f t  Tier, 
^ fTCT s a r f^ T  =qrf% % % f tr  f x * f r ^ -
»?pr £  ar? £ n r $  ^ riP T T s r
? t  s rm T  f  $  ^  f ¥  f e n

*t f%ZTT 5TT Tprr £  ? qr> ^

*r ^ r  f R ? r  ■R' ;n f t  
* r n f t  * f r r  ^  ?ft =9n ^ m  f r  f s r r  %  t w  
sftjTMfa^rrr s n r jT jT t\  ^ i f r  j t t ^ t j t  
? r w  >ft f ^ T T  ^ m r  ?fhc 
? n w r  « r t r  J T T ^ m -  c t i ^ t  < > f t  
T t ?tt«t ^ r̂rf% sfhTtf^TTT 
T T #  ifT C H Y  ’F T  * F t f  T T  ^

f*P  STPT -^"f i r r r  5THT fy p T
?ft =3r r ^ 7T  I 3T=f T H  %ST * F t  7 -5rfFT 
w  5t t ^ t  = r r ^  t  arw ^  w
«FTT S T  f^ v R t F  K  ==lfr T?^rr =^Tf?$ 
V Y r  31W ^  TnT5T vTHT 1'.+  * tT « f 1 
«PPT EFTTT ’TT *t»i H ^T*T

^rt f r  f W r r  ? f t r  ?r
^  5PT*I #5Tf »T?V STTCPTT <Tt '3TT if
f ^ r ^ F f r  ? p tt  s f k  i r s ^ r  tr  ^ t t  i 

^ n f t ;  A ^ f^rt^r fern ?mr
NI tl % ? R T  ^ *t><. d*i ^  Jf?

^  ^  T t  « f t r  m  w  * n ^ T T  x z t f  % 1

wnr jtt ^ s r r
ft?ft t  f i f  wrar 5»r trr# w fm iiO

T i f  ^  ^ e l ' l l  3 T  ^ 4 > n  ^
f*  ? * r r » T  ?5T #  ? r k  eTfl ^ T
*  1 r '  1 t 't t  ^  r̂n̂ vr r̂rsr ^r? f t  ^  
? H R  « T * T ^  ?ft ^ W P i  w V t  V f S -  
^ irm  f ,  ?5r ^  3T*r^ <nf«rr ^fe?rrt

f .  f e f h r  'T J R t f f i r  i f h J H T  *p t ^
f^ ftr  v p s t  s r r t  t w  ^ T c T  | ,  
p r o  ^ n t  « f t  <r*z f  « f l T  ^ r c t  x f r r  

^  * w  wm ? 1 ^ r r r  t ^ r r fw t
tffr: fnTFTtt- w «r?f T P s fh T
c s n r f ^ T  ^ r  v t ^ tt  f V ^ r Mr^  ^  ^

t  3f t  fjp  ^ T T T  * p f t
* 1 5 ! h  mh h !  3TPTPT i r r r r  ^  <1^1  v  ^ h f t  
n  *frx fsT fm  fip ^ t ^  Trzf jftfe^r 
^  ftrp f^«rr *tt sfrr: rn^r f>w<PT %
SrSrST 3 T T ^ T ’JT r- 1 5TT3f ^ IT T T  c R T ^ T f t r r t  
*T  3fm f= T tf t  ' W r  T T ^ tT ?  ?-5P T p R T  
ffT ^ T T  5 ^ 5T ^fr ffg t  f k ^ r f t  t  1 m ^r
^ c r t  * f l r  ■ •rr^rr ? * r r t  ^  ^
^ V  s r t ^ T ^ F T T  t  s f t r  ^ TJft ^ T T T T  ? 5 T  ^ f i r  
v t  *r + < n  1

^  ’̂ HnsrTT f  ftr m ^ fh r tr^fr « iVt

I 5 i  H " t 4t i  'i T ir f ^ n :

%  5?Vrqffr^ r n i ^ E T  & Y x  m j f c m  
^rnprjw trz  ? > f t  ? r r ? n ^  t?^r s q i ^ r  ^ f t  

1

5 ^ r ft  ?Tcr afr A  ^ t t  w i w r  5
M I'+i f n H  < r H  fT T n ^ T  T^ r< ft ^  I 

f?R  5 f l t  ^  ?\S TWT t
P f  w ^ x  zp^r n r n  |  i w ^ n r # ?
«p fwtT NW ffivsnr
v r *  f r n m  F m m t  1 ^  ^  s r ^ n h r

qT^TT ^  WfV^FTpOTt ^T ^  xrf^VR 

?  T |  t  Y T r n h T  P fflW  v m f
«rtr f^rznft ^  w f?r tr% im fa tfr  %t 1

%7J  f w w  ^  ^  tn p  W5T«r W HTT f t  
» r f  t  ? *T  t n p  P r i m
evw en aNr «s^t 1
i i w f e  Wf> r»-*i\<xr, ^  i m  v r t  t
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fa*T 5P6TT #  fPTT, 
wror s ^ fw w  <j3ft *
ijt̂ TT *>T <1^41 v  arfrq fvarr -srpnrr 
ITT Sfaft Tt f*TrTT *PTJp {fpTT *TT ^TT,
W T  v t f  *f^rr forr ,tot $ i

^ r€ f 5ft A  ^ r r  ^ i p  ar?
^  t  f«P y i '̂ M  f a w p  ^ t ^ f t  ^ tt^ t

I  SPTSTT fipTT 3T*ftH T  q rfa *  ^ t
»rc3ft ^  ?pr snrfa ^ t *^t*r ^
VCHSkTI TT̂ fr v| |<*A n w  if?T ?cTT ^ Pp 
'T^rt ^ftH  apt =375̂  % T O T T
^ pp f̂ rcc *r^(t >ft ? H t  *ptt
^fT 3toY=t **t m f^+ snraT 3p#Rtt 

<^ ik? *Rft 5rtm *frr m  s*r ^rar *Ff
'T^t TcTT ?ft 4 'm it  ^RfttPT 'M 'iff 

▼ M' i 1̂1K 9XTTT d^lV) ^SfT̂ lW ?"T T  Pi 
^  JPT ?T^ft I ^  <pr T̂Tfrrr rnf

Bqfw f w r  *t srmxit rirat t  wtr ^  
SPTt̂ T *T t n f ^  T^TT t  !®rtT ^  snf^T 
qft ŜTTT *  ^t at «T ?T̂ t AH SWT 
TT^PT ^t W d<-l<t>l d+) ^*Tm iPt 

3""T TK +-H i  f^Tt ^  ■RT5TT ? I 
t t  ir»ft 5!T^«rr ?r?t i  far wtt 

ftiH ifsf^x I ^rTtrrr

fwrrc^r s -sn^tfe 3ft wrr sit t|  t
^T>T ?frt frrrr fsr̂ 5T ft^T ^T%TT 3f̂ T 

T̂T̂ PTT tT̂ T̂ T 5ftK
^nfr r̂ TR^-it n "̂TT ^rf,
#  ^  t t

•ft v r m *  )

v^nmcr w  ŝ r v r#  ^  sfr ?t 
Pn rr a rm  xr t| f  n f t  ?t*tf *i w «r
#  jttRt #  f s i  ^ ^ th- ^t trtnt i
vr^ft «|ft ^TTT  $ iftr Tjq if 
^ riH H z wr f r z  t o  ^t*rr ^r v p n  i 
^  ^  #*rsr ^  =rrf^

#<t w  ̂  «ppj5 ^  f*rM 
Tt ?t V l^T «TTT VT ?»T T t t  W^t VT*T 

^  ^  t ftr  ^srr %h  v t

w r  t f ?  v r  g^nr ’ ft #  t |  ^  i irt 
^TTTT <(# f v ^ r v  «1T yrft W grfVT W t V T  
VT»P ^rpjrT #  ^t ?*T *PMT *PPT ^T f̂t 
S W  #  ^5TT » T ^  <T I 1ft
W  «3T d « 1  ^ t
wf^F fk V TTt 5̂t fl^TT W  1̂ <+ ^t 'T®rT?T 
^r=# ? r^  t  vn r t o  5  1

A -*rr iz  wr^zf w firfnp Pp
<mr w  finr «Ft vrsrr m  w  | f^ r^ r  ̂ t -

*TT fk> $<1 i f  HQl'lt t r1 V T  ^  I 5>")<i,

ffPMI?d iPTTf fw c ^ r  ZTTi£rT XT $  v m
*m | 5>r ?  fa  *rm  w  w w
v t  « ,  £ m  %t*r<r,
$ z h  <*r tn r  f tm rr  f V ’ f^ iw  ?»rrtt 
t?fi=^n=r qrrf^nft ^ rt^ -rw  ^  |  

*ftr iTf '̂T̂ TPT wfa f^ t^r ^  ^  
^  5rmr srcftcr ftgrr t  ^  k

^ 2 t  #  tm TT WcTT jf f*P ^
^ t  T ^ h f t  « t r  w

f%V^T #  q w w  q f r ^ T  

^ T  H I^TFt f ^ ;  5T7?T ^  !ffTlTH
x w f t  I

Mr. Deputy-Speaker: Hon. Members 
would be very brief, because most o f 
the points have been brought out.

Shrl Narayanankutty Menon
(Mukandapuram;: I propose to speeJc
only on one point which ha,s not been 
brought out. When I read the head
line o f this Bill I thought that this 
was an amending Bill, but now it 
comes to the fact that it is neither an 
original piece of legislation, nor an 
amending Bill.

The hon. Minister when commend
ing the Bill for the consideration of 
the House mentioned inter alia that 
another piece of legislation which con
cerns petroleum is also going to be 
brought forward. Sir, the original 
Act which dealt with this subject, the 
Development of the Mineral Resources 
Act, was passed in 194S and now ia 
1957 when the Government comes 
with an amending Bill, even though 
it is not said that it is an amending
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Bill, the expectation o f the House was 
that the experience that Government 
had fo r the last ten years would And 
a suitable place in the new piece of 
legislation and the new piece o f legis
lation would be an all-embracing 
piece o f legislation covering a ll sub
jects which were dealt with in the 
original Act.

W hatever might be the idea in the 
mind o f the Government about a 
separate piece of legislation being 
brought about petroleum, w e find no 
reason why Government could not 
bring forward simultaneously two 
pieces o f legislation to satisfy the 
constitutional provisions when they 
thought it fit to bring this part of the 
legislation alone. Inspite o f the 
large number o f criticisms which 
were made on the floor o f the House 
about mineral resouroes apart from 
petroleum, we could very easily find 
that the necessity, if  at all there was, 
very good necessity by the experience 
o f the past years, the most pressing 
necessity was a new piece o f legisla
tion which covers petroleum also.

Sir, the industrial policy o f 1948 has 
been restated later on, reshifting 
priorities, as has been referred to by 
the hon. Minister. When this piece o f 
legislation is being discussed, w e wish 
to place before this House the general 
mineral policy o f the Government in 
the light o f the old Act. Hon. Mem
bers who spoke- before m e made out 
a point that the legislation which 
covered the development o f our 
mineral resources was not at all a 
proper legislation, it was only certain 
measures which regulated the way in 
which the whole matter was carried 
out. I wish to submit that in the 
light of the policy of the Govern
ment o f speedy and vast industrial 
development during the Second Five 
Year Plan, the mind and the heart 
that is put by the Government in the 
development o f our industrial re
sources is not at all enough. When 
priorities are re-adjusted w e find a 
▼eritable lack of sense o f priority in

that itself, because when we are regu
lating our industrial policy, when cer
tain targets are to be accomplished 
during the Second F ive Year Plan, we 
are definitely forgetting certain essen
tial that are required in the mineral 
sector for the fulfilment o f that target 
and also running o f those industries.

The first point I want to stress is 
regarding the development of our 
petroleum resources. Government 
says it is going to bring another B ill 
which would cover petroleum. I 
mention petroleum specifically because 
licences granted for prospecting of 
petroleum divulges very seriously the 
policy of the Government in the 
matter of exploitation of mine
ral resources. Whatever might 
be the implications of the industrial 
policy, whatever might be the role 
that Government wishes the private 
sector to play, I submit it  is highly 
dangerous fo r us to see that the 
private sector is given unbridled power 
in the exploitation of the mineral 
resouces

Coming again to petroleum, the 
danger o f entrusting the private sector 
with a controlling power in the ex
ploitation o f the mineral resources is 
all the more because most of the oil 
companies which have got worldwide 
prospecting companies, distributing 
companies, refining companies, dril
ling companies are selling both crude 
oil and refined petroleum in this 
country. As has been disclosed on the 
floor o f this House, most o f these 
oil companies which sell petroleum 
products make a large amount o f 
profit and i f  we come to a time when 
our petroleum resources are fu lly  
tapped, when w e come to a stage o f 
self-sufficiency in our own crude oil, 
the first interest that is affected Is 
the interest o f these oil companies 
and no sensible company w ith long 
credit w ill desire that its huge profits 
should be disturbed by  means o f this 
prospecting.,
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W e are entrusting the entire pros
pecting o f our oil to these foreign 
companies and these foreign compa
nies hold a controlling interest in 
orospecting also.

Shri K . D. Malaviya: We are not to 
do so; it is not a correct statement.

Shri Narayanankutty Men on: The
agreements with these companies are 
always documents o f top secret 
character whose contents could not be 
disclosed on the floor of the House in 
the name o f public interest; nobody in 
this country knows what are the 
terms o f these agreements that the 
Government have entered into with 
these oil companies, because repeated
ly the Government have said that it 
would not be in the public interest to 
disclose the terms of these agreements. 
Anyway, we find from the way in 
which prospecting is conducted that 
the oil companies have a controlling 
interest in it. A t least the technical 
side of it is completely entrusted to 
the oil companies without any Indian 
technical supervision. The result w ill 
be that the oil companies who are 
afraid o f striking petrol in India w ill 
not be certainly as enthusiastic as 
ourselves to strike petrol. Therefore, 
the role of the private sector at least 
in the prospecting of our minerals 
should be re-defined, and even though 
companies could be floated in the 
private sector, the Government should 
definitely retain a controlling interest 
in such companies and Government 
should have absolute supervisory 
control at least in the propectin g of 
these minerals.

The next point is regarding the 
other minerals. There is nothing to 
be said fo r or against the provisions 
o f this B ill in this connection as the 
B ill does not deal with the regulation 
or development of any mines whatso
ever, but I  may submit that in the 
case o f the other minerals also the 
policy of the Government is half
hearted. Many vital and strategic 
minerals are required fo r running not 
only new industries to be set up under 
the F ive  Year Plan, but the industries

that exist and are running without 
vital resources.

Take for example sulphur. In many 
industries sulphur is vitally required. 
W e are getting our sulphur, and a 
large amount of it, at the cost of 
foreign exchange both from Mexico 
and Japan. Let us take fertilisers. 
Even though we require fertilisers, 
there are only a few  companies in 
India, and some o f them are running 
at a heavy loss just because we are 
compelled to import sulphur from 
other countries. In the Malabar Dis
trict of Kerala it has been stated and 
found that there are large deposits of 
pyrites, and so far no attempt, no 
serious attempt, has been made to find 
out the possibility of prospecting the 
sulphur resources from the pyrite de
posits of Malabar.

Many examples can be given. In 
many places because o f the Govern
ment’s half-hearted policy. lack o t 
policy or lack x>f enthusiasm in finding 
out mineral resources and determining 
our own requirements of mineral re
sources, many deposits o f vital 
minerals are lying idle without being 
developed, I appeal to the Govern
ment that i f  at all the Second F ive 
Year Plan has to be fulfilled w ith the 
targets that we have envisaged, i f  at 
all our idea of, and enthusiasm for 
developing the industries of this coun
try are to be fulfilled, the Govern
ment w ill have to change their policy 
in respect o f the exploitation of these 
minerals. There should be a sort o f 
missionary zeal on the part o f Gov
ernment to find out the deposits o f 
minerals, to exploit them completely 
under our own control, so that we may 
develop our mineral resources and 
our industries could be' run and fulfil 
oar Second Plan targets completely 
and effectively.

Shri Shankstmlya (M ysore): In view  
of the fact that many of the speakers 
have already spoken and there is 
very little to be said, I  would like to 
make only one or two suggestions for 
the consideration o f the Select Com
mittee.
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W hile I am all for the development 

o f the mineral industry in this coun
try, I think attention should be paid 
more to development in a shorter 
period as far as possible, and inten- 
Kiveness should be insisted upon. From 
the experience that wc have had till 
now in the working of these minerals, 
w e And that licences have been issued 
to several firms who have remained 
dormant or not carried out any work. 

T h ey  have taken licences for wide 
areas, but they have not carried out 
any work Under the provisions of 
this Bill, all those agreements havt? 
been tried to be renewed and conti
nued Though a provision has been 
made in the Bill in clause 15 that the 
conditions of the licences can be modi
fied or altered according to the provi
sions o f this Bill, no provision has 
been made and no power has been 
sought by the Government to see that 
wherever there have been lapses. 
Criminal cases pending or breaches of 
the-^e condit'ons, those . licences are 
cancelled and given to others

Our experience is, if I may say .so, 
that licences are given to the extent 
o f 200 or 300 square miles or aens, 
and the period is also 50 years and 
sometimes 99 yeai-s, but no work has 
been started As regards the inten
siveness of the working of the mines, 
wherever there are minerals on the 
surface, so to say, which could be 
■worked profitably, they carry on the 
work, but then they go on to the next 
area without intensively exploiting 
the mineral m the same place to the 
maximum extent possible When it 
comes to a question of not getting 
profit, they leave the mine and shift to 
the next area, even though the area is 
not covered under the licence Such 
facts have been brought to the notice 
o f thf> hon Minister and I do not 
know why power has not been taken 
by the Central Government to see that 
such licences are cancelled.

I f  our idea is to see that minerals 
are exploited intensively, the provi
sions In clauses 6 and 7 w ill not be

conducive to it. The period and the 
area mentioned m them are too high 
With regard to prospecting lineence 50 
square miles is allowed in the case of 
some minerals and 10 .square miles in 
the case o f others, and the period is 
30 years m the case o f some and 20 
years in the case of others. This 
period o f 20 years is too much When 
a licence is granted and the party 
does not carry out any extensive work. 
Government w ill not be able to 
cancel the licence under this Bill, or 
if there is any breach of the provi
sions under the terms of the lease 
Government w ill not be able to en
force them unless they go to a court 
o f law or pay compensation to the 
party So, power should have been 
reserved here for cancellation o f such 
licences without the Government 
having to go to a court o f law or 
having to pay compensation.

Therefore, I feel that in the best 
interests of the country to see that 
minerals are properly exploited, the 
period should be fixed and the area 
should also be limited If  a company or 
a person works properly and exploits 
the minerals to thp advantage of him
self and the country, no maximum 
period need be fixed He car) be 
given a renewal which w ill be de
pendant upon the progress and the 
satisfactory manner in which the 
mine is worked. This w ill enable the 
Government to sec that minerals are 
exploited intensively, and not merely 
extensively.

The other suggestion I would make 
is with regard to the Central Govern
ment reserving the right to exploit 
these minerals wherever they deem fit. 
No doubt the Central Government 
have reserved this Tight and certain 
powers have been taken, but I for one 
have some apprehensions w ith regard 
to the State Governments exploiting 
the minerals. The State Governments 
are the proprietors entitled to royalty, 
and i f  the Central Government wants 
to exploit any mine, they can do 60 
under this B ill in consultation with the 
State Government, subject to the
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conditions in clause 3 (a ) and <b). 
But i f  a State Government wants to 
exploit some minerals, it is the Central 
Government that issues the licence 
even though the proprietory rights 
and ownership rest w ith the State 
Government itself. 1 do not know, 
and the hon. Minister w ill kindly 
explain to me, whether the State Gov- 
emments also have to take a licence 
and take the permission of the Cen
tral Government if  they themselves 
want to exploit any of these minerals, 
and w ill they be subject to the same 
conditions as apply to the Central 
Government under clause 3 in respect 
o f prospecting fee, royalty etc.

Shrl K . D, Malaviya: I f  I may be
permitted to say so, -they have got the 
prime right to exploit their own 
areas, and they have only to inform 
the Central Government if they wish 
to do it, and we w ill never come in 
their way

Shri Shankaraiya: Then, in that
case if they have to inform the Central 
Government, it means they have to 
take a licence.

Shri K . D. Malaviya: And observe 
the rules.

Shri Shankaraiya: Under the rules, 
therefore, they are subject to this 
licence.

Shrl K . D, Malaviya: No, no

Shrl Shankaraiya: . . . .  and they
are under the control o f the Central 
Government.

Shri K. D. Malaviya: O f course,
they are under the control of the 
Central Government so far as the 
technological aspect and the efficient 
running o f the mines are concerned 
But we do not come in the way, as I 
said.

Shri Shan lea raiya: So, if the Central 
Government, whenever they try to 
undertake the work o f exploitation 
o f any mineral, are themselves sub
ject to certain conditions as regards 
prospecting fee, royalty, surface rent,

{Regulation and 4 4 6  

Developm ent) B ill 
dead rent and so on, whiah are due to 
private persons who happen to be 
owners, why should the State Gov
ernments not be subject to the same 
conditions? I am saying this, because 
I want to safeguard tho rights and 
interests of the others also. Just as 
the Central Government pay royalty 
and other things to the owner o f th » 
mines, even though he is a private 
person, likewise, the State Govern
ment also should give royalty and 
other things when they undertake the 
exploitatfbn o f minerals in any parti
cular mine. The private owner must 
be guaranteed these amounts. The 
State Governments should not be left 
to  stipulate their own terms, when 
they go in for exploitation o f mineral 
in any area. On the other hand, the 
private owners also should not be 
allowed to dictate their own terms to 
the State Governments; thev must 
also be subjected to the rates that 
are fixed in the Second Schedule. 
Again, just as the Central Govern
ment are subject to the condition laid 
down in the Second Schedule, the 
State Governments also should be on 
the same level so far as the payment 
o f fee, royalty, rent etc. is concerned.

Mr. Deputy-Speaker: Now. Shri
Mohamed Imam. I  would request the 
hon. Member to be very brief, because 
I  have to accommodate some more 
Members-

Shri Mohamed Imam (Chitaldrug):
I shall be very brief, and I shall not 
unnecessarily take the valuable time 
of this House.

This B ill is not controversial be
cause all of us are interested in the 
development of the mineral industry 
and the mineral wealth of our coun
try. Only I  feel certain misgivings 
and doubts, which require clarifica
tion.

Nature has endowed us with many 
resources and amenities, which oan be 
diverted usefully for human happi
ness and progress. Mineral wealth is 
one such. This B ill aims at exploit
ing the mineral resources that are
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available at present, and sending them 
to other countries, possibly with a 
v iew  to earn foreign exchange. What 
I  would like to submit is that there is 
no planned attempt to explore our 
mineral resources throughout the 
country. W e just take out from the 
earth whatever is visible to us and 
make some money. But in order to 
replenish it, Government are not mak
ing any serious efforts to unearth, to 
explore and to find out what mineral 
wealth or what mineral resources are 
available in the bottom of the earth.

There are large tracts of areas, and 
there are thousands and thousands of 
square miles, which have not been 
explored Especially, in the south, I 
might mention the area of Malnad, 
which is the least explored area. I f  
only Government make a serious at
tempt, I am sure our mineral industry 
w ill develop very much, and we shall 
have many more mineral resources. 
O f late, w e find a good deal of activity 
in regard to mineral exploitation in 
the whole country. Unlike what it 
was about ten years ago, we And that 
a large number of persons are coming 
forward to exploit the mines. And 
we see some small mines worked by 
human hand everywhere I  do not 
know what the position is in the north 
but in the south, w e find that every 
available portion o f an area is occu
pied by some mineral prospector or 
some mine-owner. Even the rural 
areas are buzzing with activity. High- 
grade ores, especially, manganese ores 
are removed and then sent out. * And 
there is keen competition, because the 
mineral industry is paying. Perhaps, 
the cost o f the manganese ore is high, 
and it pays people to invest some 
money in the exploitation o f this ore, 
and then send it abroad. But what 
w ill be the situation, if the prices o f 
some o f these ores come down? That 
is a factor which w e have to take into 
consideration.

Whatever that may be, on the one 
hand, while we may be glad that we 
are exporting our valuable raw

material outside the country and 
thereby earning dollars, on the other, 
we have to take the other side also 
into consideration.. They are the raw 
materials that we export, we must 
confess that to that extent, we are 
unable to make use of those raw 
materials and that is because our 
country is poorly advanced in this 
field. Supposing our country had 
advanced industrially, then we would 
have made use of the manganese ore 
or iron ore for our own benefit. W e 
would have manufactured finished 
goods and exported them abroad. It is 
very patent that it is our industrial 
helplessness that makes us export all 
these ores outside the country.

The time may come when we may 
have our own industrial development, 
when we may start our own indus
tries, and I doubt whether w e shall 
then have ample raw material for our 
own use. Is it not a penny-wise 
pound-foolish policy? A re Govern
ment sure that they have got enough 
of manganese ore or iron ore or any 
other ore, which they can give to 
posterity for building up proper indus
tries’  I  think Government have been 
allowing these exports recklessly and 
without taking into consideration the 
volume of ore that is available in the 
country. That is also a factor which 
must be taken into consideration.

Shri K . D. Malaviya: What is the
alternative suggestion? Should we 
not have allowed exports?

Shri Mohamed Imam: You must be 
sure o f the availability o f these ores. 
I shall give you one example. I  come 
from Mysore. Perhaps you are 
familiar, and you know the entire 
history of the Kolar Gold Fields

Mr. Deputy-Speaker: I  do not. I  do 
not know all that is attributed to me.

Shri Mohamed Imam: I am saying
this to the Minister through you.

Mr. Deputy-Speaker: That is tb *
only objection.
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Shri B. B. Marthy (Kakinada—  
Reserved— Sch. Castes): W e request
him to come to the south.

Shri M oh am ed  Imam: Once, the
Kolar Gold Field area was considered 
to be a very valuable area. The 
entire area was leased out to an 
English company, who worked it for 
about 50 to 60 years. It so happened 
that they worked only the high-grade 
ores. But Government made up their 
mind to nationalise these mines, and 
today, these mines are a Government 
concern. Now, we find that the ores 
have been exhausted from many of 
the mines. I think there w ere about 
four companies; one o f them is about 
to be closed, and in the case of the 
mines exploited by the others, the 
high-grade ore is exhausted.

Whatever that may be, on account 
of this indiscriminate leasing out of 
these mines, the country has lost its 
valuable mineral wealth, and it was 
valuable wealth, even though it was 
hidden underneath the earth. W e have 
lost all those resources now. Suppo
sing the Kolar Gold Fields are closed, 
and tomorrow, we want gold, it w ill 
be very difficult for us to make avail
able to ourselves the necessary quanti
ty o f gold. Though there are one or 
two other minps, they are still in 
their infant atef*.

So, either the Government should 
explore the possibility of striking 
other mines in other areas, or they 
must be careful and see that these- 
areas are not depleted.

15-49 hrs.
fSHFt C R . P a t t a b h t  R a m a n  tn the 

Chair].

Similarly, I am of the view  that we 
have been exporting manganese and 
iron ores of very high grade, without 
taking this factor into consideration.
I  understand that negotiations have 
been going on between Japan and 
India for the export of iron ore. Only 
high grade ores have to be exported. 
Suppose after 50 years we are going 
to have iron industries throughout the 
country. I  am sure we are going to

have many iron industries in the 
country. Then are the Government 
sure that we w ill have enough quanti
ty o f ore for our use for our own 
purposes? I f  the Government indis
criminately allow all these valuable 
ores to be unearthed and exported 
outside, a time may come when we 
w ill have to feel sorry fo r our pre
sent actions. So what I submit is that 
the Government should be careful and 
should assess what is the possible 
quantity of ore that is available and 
what is the portion thereof that we 
can safely allow to be exported, taking 
care that we have enough for our 
internal use.

Another point is this. ‘Mines’ is a 
concurrent subject. It comes under 
the State as also the Centre. I under
stand the contractors and lease-owners 
are put to great inconvenience. 1 
know instances where they have been 
allowed to prospect in certain areas 
and it has ceased with that, their 
attempts to get leasing licences having 
not materialised so far. Somehow the 
local government takes years and 
years to prrant the necessary licence, 
so much so that many of the applicants 
who have applied for mining leases 
have broome desperate I  think this is 
a point which Government should 
consider A fter all. there are two 
stages. First, the man applies for a 
prospecting licence and if he thinks 
thnt he can carry on business, if  he 
thinks that he can successfully 
operate it. he applies for a mining 
lease. So when hr has obtained a 
prospecting licence, withiii a reason
able time the Government must be 
able to issue him a permanent lease; 
otherwise, it w ill be very difficult for 
him to carry on his business and it 
w ill be to his detriment

I am sure the Bill w ill go to the 
Joint Committee. What I am most 
anxious is, that Government should 
bear in mind not the present genera
tion alone but future generations also 
and their prosperity. Now we may 
get some money, but a time w ill come 
when the entire country w ill be Indus
trialised when perhaps we may need 
all these mineral resources.
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Mr. Chairman: Shri N. R. Muni-
samy w ill be the last speaker. I  would 
request him to be very brief as we 
have already encroached on the hon. 
Minister’s time.

Shri N. R. Munl-Samy (V e llo re ): I
shall obey your ruling and take only 
five to seven minutes. Most o f the 
points that I  wanted to make have 
been made by previous speakers and 
1 do not wish to inflict the same again 
on the House.

I find all the speakers have 
spoken supporting the measure. This 
is a Bill in which no party considera
tions are involved. Wo all know that 
the prosperity and progress of the 
country largely depend upon the 
development of the mineral resources 
of our country The mineral resources 
of our country are vast. I find from 
some Press reports that Rs 100 to 
Rs. 150 crores worth of minerals have 
already been exported last year It 
looks as if our country is full of such 
resources and ; f  we c'luld exploit them 
completely, we could earn R^. 500 to 
Rs. 600 crores of foreign exchange and 
then we need not go to foreign coun
tries for any aid. W e can find our 
awn resources in our own country

In the wake of industrialisation. I 
find that the exploitation of these 
mineral resource-; would add to our 
industrial wealth, because all these 
industries sro giant industries. Unless 
we exploit the various minerals like 
dolemite, limestone, gypsum etc , we 
may not be' able to make rapid pro
gress in our industrialisation. So the 
general economy o f the country has to 
be improved by exploiting completely 
the mineral resources of our country 
otherwise, we w ill be stranded.

But before doing this, I only wish 
that we should have a report from 
some expert body touring all over the 
country to find out what are the 
mineral resources we have and at 
what places they arc found and in 
what quantity so that we can, in 
pursuance of that, regulate and 
develop the mineral industries. I

would only suggest that Government 
appoint some committee to go into th* 
details o f this wor\t and find out the 
extent of deposits of these valuable 
resources in our country.

Many hon. Members have traversed 
many provisions of the Bill. They 
were able to bring to the notice o f 
the House certain defects, loopholes 
and failures so that the wisdom o f 
the Joint Committee may be brought 
to bear on them and the B ill improv
ed. I shall not go into detail, but 
shall only say a few  words about 
some clauses.

I find in clause 5 under the First 
Schedule a list of specified minerals 
They are enumerated from 1 to 26. 
As has been pointed out by many hon. 
Members there are several minerals 
not mentioned there One of them 
h a p p e n s  to be mica There are several 
others like uranium. radio-active 
minerals and so on Therefore, I 
would only request that the Joint 
Committee be pleased to go into this 
question and see that instead of hav
ing a cumbersome way of framing 
the particular clause, they simply 
eliminate the Schedule and then only 
state them as illustrative ones, instead 
of putting them as exhaustive. The 
list looks as if it is an exhaustive one. 
Instead of that, let us have an illustra
tive list so that whatever minerals 
are found subsequently may be added 
on to the list. Power must be given 
to the State Government or the Cen
tra! Government to add further 
minerals to the list which may be 
found subsequently. Therefore, I  
suggest that the list must be in the 
nature of an illustrative one, not an 
exhaustive one.

As regards checking up of the 
register to find out who has applied, 
the moment a particular individual 
pays the required fee, he should be 
entitled to look into the register, 
instead of only those who have 
already obtained licences. Any citizen 
o f India is entitlpd to look into the 
register on payment of the required 
fee.

(Regulation and 45z
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The other point is about clause 11 
It is worded in a cumbersome way. 
This has been pointed out by several 
others also. It  looks as if there w ill 
be severe criticism against Govern
ment in the case o f the preferential 
right of pertain persons. It is all a 
question of time Sometime*;, it may 
be a few  hours, sometimes a few  
minutes Still, it may happen that a 
person who had applied earlier may 
be preferred to one who came later, 
on this consideration alone Instead 
of having it this wav, the sub-clause 
could be so worded as to say that 
whoever has got special knowledge of, 
or experience in prospecting opera
tions or mining operations, as the case 
may be w ill alone be considered and 
other considerations will not be taken 
into account. I sav this because there 
is a sort of favouritism by the State 
Government I f  a person happens to 
file an application earlier from the 
point of view  of time, he may be pre
ferred even though the person who 
applied later may have vast previous 
experience m prospecting and mining 
and may command better financial 
resources.

So sub-clause (2 ) of clause 11 may 
altogether be eliminated and the 
clause so worded that only the quail- 
ficahon nf specia) knowledge, experi
ence and financial resources are taken 
into consideration. 1 am sure these 
•two things would guide the granting 
of licences instead of exhaustively 
putting all the other things. Other
wise, I  am sure ultimately there will 
come a time when Government w ill 
be criticised very severely I  «n ly  
wish that it might not happen

Then I come to the Third Schedule 
This B ill in a way deals with two 
aspects, not only regulation and 
development of minerals but also 
amendment o f the Act o f 1948 The 
Third Schedule deals only with cer
tain amendments to the Mines and 
Minerals (Regulation and Develop
ment) Act, 1948. It looks as if in one 
and the same B ill we are bringing a 
b ill for the amendment of an existing 
Act, the act o f 1948, which Is sought

to be amended by a Schedule, I  think 
this ingenious method is not at all 
correct They can as w ell bring a 
consolidated B ill to deal with the 
whole aspect. This method of cur
tailing the proper examination o f the 
Act which is not before us— excepting 
a few  clauses— j.s to be disapproved by 
this House,

16 hrs.

Another aspect which I wish to 
bring before this House is that this 
is a Bill which has been supported 
by all the parties except for the fact 
that a few  suggestions have been 
made which 1 hope this House would 
take Into consideration

Befoie concluding I would only say 
that we must have some preliminaries 
before granting licences for mining 
operations The preliminaries are in 
the nature of having a school which 
would teach the technical aspect of 
it. W e are in need of technical per
sonnel W e must not onlv have a 
technical school but we must have a 
team of exports They must go 
throughout the country and make a 
real assessment o f the deposit of 
minerals.

I would only say that there are and 
may be verv many items which are- 
not now found m the First Schedule 
which may subsequently be found by 
the State Governments or the Cen
tral Government as essential for the 
development of the economy o f our 
country. W e are now in progressive 
times. Those items should also be 
added so that the First Schedule may 
be recast in such a way that it is only 
illustrative and not exhaustive

Shri K. D. Malavfya: Sir, when I 
heard the speeches of my hon. friends 
Shri Bharucha and more especially of 
my hon friends Pandit Thakur Das 
Bhargava— with all the kind words he 
said of me— and Shri Ansar Harwani 
I  felt that I owed it to the House to 
give some more information, basic 
and preliminary with regard to the 
development, regulation and certain 
other simple technical aspects o f the-
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mining industry o f our country. But 
for a little incidental academic interest 
that I  took in this subject, I  would, 
perhaps, mvself have had some o f the 
same doubts as were raised by some 
hon. Members of this House There
fore, X do not at all blame why cer
tain doubt1! have been raised although 
there is not much iustification for the 
doubts being raised.

I w ill briefly try to summarise and 
point some o f the main aspects of 
critici'in  level'ed against this B ill Of 
coune, I w ill leave aside for the time 
being all those things that have a legal 
and constitutional aspect.

One section of opinion says that this 
B ill is not progie-.sive enough and, 
perhaps. mconsisient with or con
trary to the policy declaration of 
Government: enough provision has 
not been thought of to assure the 
natuial flow of *,he' policv which has 
been enunciated bv this House from 
time to time

The o tlv r  criticism seems to have 
been m ide h it it is a negative Bill 
and t'" 1 ’ I' le't much vacuum and 
th 11 ■ 1 1 11 ill xi elm v and does
not help th(. s tu.it’.on and it does not 
loo'< 1 > th< irti ’ e^t- and the obiec- 
tives specified bv Government

The th’.td catego^ I '-hould have to 
say. wei e cer'din 111 ‘’sponsible allega
tions 01 cti'tci-.m th.it were made and 
that too. 1 pi .ipose to <ako up in a 
summary way

Now Shri Bharucha and Shri Ansar 
Harwam and Pandit Thakur Das 
Bhaifiava f i l l  th'it there was not that 
oppotiunitv civiu  as a whole to our 
countivm m — not enough oppoitunity 
— for discovery of our mineral re
sources

Shrl Naravanankutty Menon: On a
point o f order, Sir Is the hon. Minis
ter during his speech competent to 
make a reference to the speech o f any 
other hon. Member as irresponsible?

Shri V. P. Nayar (Q uilon ): The
remark was made w ith reference to 
Pandit Thakur Das Bhargava’s speech.

Mr. Chairman: The hon. Minister
was referring only to statements, The 
Members' names came later on.

Shrl V. P. Nayar: Whether it pre
cedes or follows it makes no differ
ence

Shrl K . I>. Malaviya: The criticism 
was that there was no incentive or 
freedom of action so far as discovery 
of minerals is concerned 1 think 
there is some little confusion about the 
whole matter And with your per
mission, I would like to narrate the 
preliminary aspect of this search 
problem, the search for minerals and 
mineral resources

Everybody is entitled to search for 
minerals in the eountrv If for in
stance. Shri Bharucha wants to form 
a group «  ith Shri Ansar Harwam and 
Pandit Thakur Das Bhargava, he is 
quite welcome to go with the help 
of a small set of copas-, and instru
ments and with a few  overseers to 
map out the an a an area containing 
mini i1- r*fd pul them on record and 
then further consider in what way 
thev art going to consider or use this 
map which thev have- made

Shri V. P. Nayar: They must first 
qualify themselves in geography

Shrl K. D. Malaviya: Those people 
who aie p iiva tdv  interested in 
minei iK in the iountr\ are free to 
seaich fo ’ them The Government has 
got a vet v lu tje  oruanivition, namely, 
the Geolopital Suivcv of India, which 
undci takes to map out the entire 
eountiv, search for minerals and then 
put it on 1 ecord There are a num
ber of publications which are issued, 
some weekly, some fortnightly and 
some monthly and these periodicals 
and publications are open for inspec
tion, for assimilation and to be utili
sed. I f  my hon. friend Shri Bharucha 
wants or Shri Ansar Harwani wants, 
he can utilise them. It  is only with
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the question o f the utilisation of this 
basic knowledge comes the question of 
prospecting. Prospecting means. I 
-will have to say, detailed investigation 
of certain minerals about which pre
lim inary information is already at the 
disposal of a party or parties.

The prospecting process requires 
some investment and certain rules and 
regulations. W e have certain rules 
and principles in the B ill also where
by we select people for giving pros
pecting licences. Many technical 
questions arise at this stage because 
the person has to invest money. We 
give preference to the man or party 
which wants to invest money for pros
pecting, that is, fo r detailed investi
gation.

For instance, some university stu
dents suspect some ores of antimony, 
lead, zinc or cadmium. Then, any 
private concern is welcome to take 
advantage of that and then come to 
Government and apply for a pros
pecting licences. Many people apply 
to Government for prospecting licence. 
This question or principle of first come 
first served has been criticised by 
various 'sections of the House. I 
would submit that this principle was 
tried by us for the last 15 or 20 year;; 
Speaking personally, I am not very 
happy about it. But if you can get 
a substitute for this I can try to ®et 
it adopted. But, unfortunately, diffi
culties have baffled us in selecting a 
party that is to prospect in a ccrtain 
area and that has not been solved.
It is because o f two or three aspects. 
Firstly, the mineral wealth belongs to 
the State Governments. It is not the 
Central Government which has to 
choose the licensee. The State Gov
ernment have got to take into consi
deration certain facts. They are the 
primary proprietors of the area and 
so they have to give it and distribute 
it subject to certain rules and regu
lations framed by the Central Gov
ernment which could not be ignored 
by the State Governments. There
fore, we have only to make certain 
rules. W e found by experience that 
®ny amount of power or discretion

which is given to the Central Govern
ment does not pay. I f  it is the State
Governments that are given any 
amount of discriminatory legislation 
or power, then also it does not serve 
the purpose so far as the business in
terests of mineral exploitation is con
cerned. The Central Government is 
technologically more equipped than 
the States but, unfortunately or 
furtunately, the States possess the 
proprietory rights of the wealth. So, 
in between these two, restrictions can
not be imposed beyond a particular 
limit That is why we find, after a 
lot of experience, that first-come first- 
served has got to remain so long as 
conditions do not change in the coun
try.

Shri Bharucha has raised another 
question of the entire subject of de
velopment b'.'ing dealt with by a 
clause- which gives superlative power 
to the Central Government. Let us 
see what clause 17 says. It says that 
for a certain purpose, the Central 
Government can by notification in 
the official Gazette make such rules 
as it thinks fit.

There is some difficulty in creating 
a uniform pattern of rules of de
velopment or conservation for all the 
mineral areas that could be discovered 
in the country. Take for instance, 
antimony. It is not found in such 
great abundance in our country as we 
would like. As against this, there is 
iron ore in great abundance. Per
haps we are the richest people in the 
world in respect of this. There are 
rules and regulations for both but they 
cannot go together. Thus, there are 
96 elements in nature and based on 
these there are so many mineral 
ores They could not b:? put in one 
or two or six patterns of rules. Some
body has to take power in his own 
hand to frame rules from time to time 
so far as the regulation, development 
and other aspects are concerned. That 
is why we have taken under clause
17 power to do certain things and I 
assure the House that it is for the sake 
of efficient technological running of 
the mines on an economic basis. W e
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have no idea o f imposing any res
trictions on the actual working. W he
ther it is the State Government or the 
Central Government or a private 
party, they w ill all be at perfect 
liberty to work the mines within the 
frame-work of the rules which are 
based on experience, technology and 
science. W e have not made any 
effort at artificial classification o f our 
minerals. The division of minerals’ 
ores into Schedules A  and B have all 
been w ell thought of and the criti
cism levslled against the Government 
that this Bill is not progressive is 
perhaps answered by this classifica
tion.

I do not know whether we w ill be 
justified in taking away all these big 
areas worked by the private sector. 
I personally feel that we should not 
interfere with the private sector as it 
has developed in the past so far

My friend, Shri Chaudhuri, mention
ed CPMO, a foreign concern whicn 
undoubtedly holds a substantial area 
of good quality manganese in Madhya 
Pradesh. Why should we grudjji- . f  
They have had the right to exploit 
manganese sometime back. W e also 
want more foreign capital to flow into 
our country. Does he want to say 
both these things in the same breadth 
— invite foreign capital with a view 
to quick development of the country 
and create conditions so that they 
could not come in’  I leave it at that.

The nation and the posterity w ill 
have to fee! grateful to this Govern
ment, more especially, to the leader of 
the country for having specified so 
many minerals is Schedule A  so that 
when the proper time comes it w ill 
be more progressively utilised for 
controlling the mines and utilising the 
Industrial wealth of the country in 
the best interests o f the country. I  do 
not feel guilty on account o f the fact 
that certain big mining ri(rv,‘ ~ have 
gone to the foreign people. We are 
getting all the benefits that w e can 
under the circumstances and we 
should not grudge that.
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I do not know what the criticism 
was with regard to the Orissa Mining 
Corporation. W e control the policy 
and the general exploitation pro
gramme o f iron ore in Orissa. W e do 
not think that anybody can criticise 
that organisation. There are many 
aspects which can and should be con
sidered. We want to export a large 
quantity— as large a quantity as pos* 
sible— of iron ore for earning foreign 
exchange and utilise it for the deve
lopment of the country. W e have got 
large reserves of iron ore. The 
Geological Survey of India, the 
Indian Bureau of Mines and the 
technological staff of the private 
sector— all combined together—have 
discovered enough reserves which 
could be exploited for a reasonable 
number of years to come. We cannot 
export more than a certain quantity 
of Iron ore even though we want to. 
We cannot transport/ Our communi
cations system has been burdened 
enough and it cannot take any more. 
So, in this limited space of time—  
next two or three years—-somebody 
must help us. Who is it? One of my 
friends here has specifically mentioned 
the Japan Delegation which -is here in 
the process of negotiating the terms. 
Why do we welcome them^ It is 
because they have, on their own 
undertaking, taken the responsiblity 
to develop the transport with a view  
to increasing our export. L e ft to us 
perhaps, we would have had to go 
slow. We could not have exported 
more than two or 2 -5 million tons. 
With the help of the other party, their 
technicians, investigations, etc. we are 
able to export five or six million tons 
or seven million tons in three years’ 
time. W e would have taken perhaps 
15— 20 years time.

Therefore, this B ill provides for 
greater power being vested with the 
Government in order to make regula
tions and exceptions whether it is 
the private sector or the public sector 
so that in special circumstances w ith 
a v iew  to help a situation .Govern
ment might take extra-ordinary 
powers to develop a certain pattern 
o f concessions to a particular party. 
W e do not want anything more than 
that. Within the frame-work o f our
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policy, w e would surely make certain 
deviations which would ultimately go 
to benefit the very  object for which 
all these things are done. That is 
why in certain clauses, Government 
have taken large powers.

My friend, Pandit Bhargava said 
that we have done a certain thing in 
one clause and tried to undo the same 
thing in the other clause. W e cannot 
help it. W e make one pattern of rule 
as a general case. The private party 
or the individual or the State Govern
ment or the Central Government have 
to be guided by them. But whenever 
exceptional circumstances come, like 
the demand of a large quantity of iron 
ore from Japan or from other coun
tries, then we have got to deviate 
from the uniform pattern of rules 
which guide us on the whole. It is 
this- reason that compels us to keep 
sufficiently large rule-making powers 
with the Government so that ulti
mately the object could be realised

There are certain other points to
which I would now refer I am quite 
sure that this is not .1 negation of a 
Bill as pofrited but by my friend 
Pandit Thakur Das Bhargava. I have 
already explained why the Govern
ment have chosen to take certain 
power, in clause 20 and others, 
because, obviously, they are to meet 
the situation as obtains under the 
existing periods.

Then my friend Shri Kasliwal
wanted beryl to be bracketed with
mica It is rather a complicated
question. Beryl is under Schedule A. 
But mica cannot be under it, by any 
stretch of imagination. Mica is rather 
a very easy mineral to be worked 
upon, and beryl is undoubtedly mixed 
with mica, but we cannot help it. We 
have to see that beryl is not exported 
in any undesirable way, and it has to 
be left to the Government’s efficiency 
and Government stall both at the 
Centre and in the States, and it has 
to be seen that the rules are observed.
I do not think I need say anything 
more.

M y friend Shri T. K . Chaudhuri, 
said something about our going back 
and that it is inconsistent with our 
policy. I have said and I  repeat that 
so far as our existing lessees are con
cerned, the big ones holding large 
areas in various parts of the country, 
we have nothing to do but to leave 
them as they are at present so that a 
suitable and proper and desirable 
atmosphere 1 maintained in the world 
for capital inflow in the country.

Shri Surendranath Dwivedy of 
Orissa raised certain objections on 
behalf o f his Government and he 
thought that the royalty rates are 
inadequate and thereby we are just 
preventing the Orissa Government 
from getting their flow of income 
which is their due I assure him and 
I might inform the House that one of 
the main objects of this B ill is to take 
power in the hands of the Govern
ment to examine the rate? of royalty 
on various minerals with a view  to 
increasing them periodically, if it is 
possible and desirable Previously we 
could not touch it, according to agree
ments I f  there was an agreement 
for a period of 20 or 30 years, we 
could not touch it. But now, we have 
taken the right of examining the rates 
of royalty every second year and, if  
necessary, to change it every second 
year, either this way or that way. I  
would not like to go into the details 
of what the Orissa Government want
ed us to do with regafrd to any 
royalty, but I would like to point out 
one aspect of this demand on the 
Central Government to increase the 
rate of royalty. A ll these mineral 
ores sell in the international market 
at a competitive price. I f  you go  on 
permitting one State against the 
interests of another State, one coun
try against the interests o f another 
country, and if they are allowed to 
increase their income from it. Irres
pective of the -fact whether it can sell 
in the international market or not, it 
w ill not be a healthy feature for trade 
in that particular commodity. Certain 
States wanted a unilateral increase 
without any regard, and an increase 
which is out o f all Drooortion. in their
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royalties. W e have had the question 
examined and we found out that in 
this competitive world, when the 
manganese trade is now being carried 
on by more than one country, and 
where all the countries are not much 
disposed to purchase all the manga
nese that we produce,- and when we 
hav'j no monopoly in the sense that 
w e used to have sometime back, it is 
fo r us to see that we do not suffer in 
the international trade, and that in 
the competitive prices we have got to 
keep oursolvej alive. From all these 
aspects, the Central Government must 
have its own voice and if we feel that 
there is no justification for any State 
to increase the rate of royalty, we 
shall not do it, in the interests of the 
States, in the interests of the States’ 
own trade and in the interests of 
national trade

I w ill try huinedly to pass on to 
one or two more points. Shri Basappa 
thought that we are not making pro
vision for taking over such mines as 
are not being worked. It is not a fact. 
Under the rules, we have immense 
power, and we shall see to it that any 
private party or group of persons, if 
they take a mine under their control 
and do not work it or do not work it 
efficiently, and against (he interests of 
the country, they w ill not be allowed 
to retain those rights. W e shall take 
away those rights from such a person 
and work the mine in a better way. 
Therefore, there is no question of 
letting big chunks of mining areas 
remain with people who do not want 
to pursue the programme according to 
the policy of the Government.

Shrl Nsushlr Bharucha: That power 
should be taken in the Act itself.

Shrl K. D. Malaviya: I personally
fee l that there is some difficulty in 
enacting such a measure and putting 
it on the statute-book. There are 
certain conditions. W e should not 
presume that any party w ill be 
inefficiently working the mines. There 
is a certain minimum presumption on 
the part of the Government and the
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statute. Therefore, w e thought that, 
under the best circumstances, we 
should presume that the parties, by 
spending a lot of money and with all 
the technical assistance that they will 
get from their staff, w ill work it well. 
I f  they do not work it, we thought 
that we should have some powers to 
stop them, and then work it in the 
best interests o f the country.

Pandit Thakur Das Bhargava: May 
I just put one question to the hon 
Minister? I f  there is no provision in 
the Act, how are the rules to be valid 
relating to the taking over of posses
sion, when there is violation of any 
of the conditions? I would rather 
think that sven now, the hon. Minis
ter should be pleased to put in an 
amendment to authorise the Govern
ment to take possession, when there 
is a certain violation in certain cases, 
and get the lease cancelled.

Shrl D. Malaviya: That w ill be 
considered by the Joint Committee I 
have no objection. I f  the Joint Com
mittee so considers, and the House so 
wishes it, that question w ill be consi
dered and we might incoroprate it. I 
have an open mind on this question.

I would now like to take the ques
tion of the separation of the two Acts. 
In this, the oil business comes. My 
friend Shn Narayanankutty Menon is 
very much interested in it and I  am 
glad that he is taking some interest 
in the general question o f oil. 
He has said many things about
oil with which I  do not agree 
at all. Perhaps, what he said 
is based on lack of information, i f  I 
may use that word. It  is not a fact 
that the oil-suspected areas w ill all be 
let out to private companies. My 
friend knows that there is a Govern
ment body now known as the O il and 
Natural Gas Commission which Is 
conducting oil exploration not only in 
one but in five areas. We, as Gov
ernment, are exploring for oil not 
only in Jwalamukhi but in other 
areas o f the Punjab, Cambay, 
Jaisalmer and in Certain areas 
o f Uttar Pradesh also. They are on 
tHe look-out for some other areas into
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which foreign experts are pouring. W e 
do not know if  we can ge t oil from  
any one o f these places, but a vast 
amount of money is needed for oil 
exploitation, more for production, and 
much more for processing and distri
bution. A ll  that obviously cannot be 
done in a short time. O f course, 
there are certain areas which have 
gone to private companies Based on 
our policy o f mixed pattern, we would 
welcome private concerns to help us, 
but not help us in a way which is 
inconsistent with our basic policy For 
instance, one o f the large areas, oil- 
bearmg areas, has gone into the 
private sector and they have held 
certain dominating influence and con
cessions in that. They are there. We 
have -made agreements W e cannot 
break them; we cannot commit any 
breach of faith They were entered 
into by the Government three or four 
years back O f course, as time 
changes, if  we And that it is not in 
the best interests of the country, we 
shall pursue the matter with those 
companies and see how best it can be 
modified

Taking all these factors into account 
and also the fact that there w ill be a 
large margin o f profit which can only 
be acquired when we know the whole 
process of oil exploration, production 
and all that, frankly speaking, we do 
not want forward simultaneously the 
two legislations, because we still lack 
that experience When I say this, I 
do not say it in a sense of modesty 
A fter the labour that we have put in 
in our Ministry and the little work I 
have myself put m, we think we w ill 
require some tim e to get control over 
the intricate and slippery question of 
oil. Until that time, it w ill be risky 
to take any step to bring forward a 
legislation in that matter. There are 
many aspects which have to be dealt 
with exhaustively and in a compre
hensive way with regard to oil— 
administration, regulation, develop
ment and so on.

We have m ore experience in other 
mineral products than what we have 
in oil. For instance, w e know what

we have to do in regard to iron. We 
can safely deal with foreign markets. 
Sim ilarly, w e have experience in 
regard to manganese, lead, cobalt and 
so on. But so far as oil is concerned, 
we^have to do a little more thinking 
ancl we require a little more educa
tion I may inform the House that so 
fa r as drilling or exploration o f oil is 
concerned, our performance is 
extremely good and much above the 
average Foreign experts who come 
and visit our work have given com
plements to us and 1 feel proud over 
the work done by the Oil and Natural 
Gas Commission Therefore, w e think 
we have to wait a little more to 
bring forward a draft B ill dealing 
with the question o f oil.

#
I have nothing more to say except 

to meet one point raised by Mr. Imam 
He said that large areas are not 
explored and at the same time he said 
that a lot of activities are going on in 
the South where manganese ores are 
exploited and all that I want to 
assure my hon friend that we are 
doing our best and are doing the 
exploration work m a very good way. 
But exploration is not the end. W e 
know that even though we have been 
able to explore a thousand million 
tons of iron ore, we are not able to 
export 5 million tons. There is a big 
gap between exploration and actual 
exploitation and earning money. Each 
one of these processes has to be 
developed in an integrated pattern. 
There ought to be a natural flow from 
A  to B, B to C, C to D and D to E. 
The whole thing has to be considered 
from A  to E— exploration, production, 
processing, export and all that, The 
moment there is a gap or in imbalance 
created in between, a lot o f money is 
wasted. Therefore, our exploration 
programme is tuned to the speed In 
other processes which we can see in 
the foreseeable future.

I am quite alive to the situation 
that there are certain minerals in 
exploring which we are not as fast as 
w e ought to be I  see it, but we can
not help it The reason is perhaps we 
have not got enough money to pro
ceed with minerals which we know
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how to explore. For instance, i f  we 
had a lot of money, we could venture 
into a big programme of survey of our 
mineral resources. I f  our Ministry is 
able to 3pend Rs. 10 crores or Rs! 15 
crores, we can complete all the 
mineral survey programme shortly, 
but we cannot do it. Therefore, we 
have to proceed slowly

I think I have covered generally the 
various point's raised by the House. 
The points that have not been covered 
by me may be taken up by the Select 
Committee. I am glad that this Bill 
is being referred to the Joint Com
mittee in view  o f the fact that there 
is so much interest evinced by the 
House I  hope that after the B ill 
comes out o f the Joint Committee, it 
w ill be a B ill which w ill satisfy the 
House and we w ill pass it.

467 Mine• and Minerals

Shri K . D. Malaviya: That question 
can be considered.

Shri Mohamed Imam: Sulphur
prospecting has been going on in 
Mysore State in Chitaldrug and a lot 
o f money has been spent. I  would like 
to know the result, whether there ia 
every prospect of getting sulphur in 
that area?

Shri K. D. Malaviya: I  w ill gather 
the information and pass it on.

Mr. Chairman: There is enough
time to consider it in the Joint Com
mittee I w ill not put the motion for 
referring the Bill to the Joint Com
mittee to vote

The question is:

Shri Narayanankutty Menon: What 
about sulphur deposits and pyrites?

Shri K. D. Malaviya: So far as our 
knowledge goes, geologically perhaps 
sulphur is not to be found in adequate 
quantities. There are some -deposits 
right m the North, Jammu and Kash
mir, but man power is so short and 
its economy is not established. So far 
as free sulphur is concerned, we are 
not adequately equipped by nature 
with sulphur. But I want to assure 
the hon. Member that we are conti
nuing our search for sulphur as w ell 
as for copper. So far as non-ferrous 
copper is concerned, we have tried 
our level best and w e have increased 
our output. But it  w ill take some 
m ore  time for us to inform the House 
as to how much more copper, 
antimony, cobalt etc. w e can produce. 
But so fa r as sulphur is concerned, I 
am -afraid I am not even in a position 
to give a rosy picture. A t the same 
time, we are trying our best ourselves 
and also to pursue the State Govern
ments to explore sulphur.

Shri Tan gam an I: May I know
whether there is any objection to 
including magnesite in the list of 

specified minerals?

“That the B ill to provide for 
the regulation o f mines and the 
development of minerals under 
the control of the Union be refer
red to a Joint Committee of the 
Houses consisting of 30 members, 
20 from this House, namely; Shri 
C. R. Pattabhi Raman, Shri T. N. 
Viswanatha Reddy, Shri Liladhar 
Kotoki, Shri Ghanashyamlal Oza, 
Shri P  C Bose, Shri Vidya 
Charan Shukla, Shri H C. Heda, 
Shri K. G. Wodeyar, Dr. N. C 
Samantsimhar, Shri Hem Raj, 
Shri Jaswantraj Mehta, Shri 
Keshava Deva Malaviya, Shri Rup 
Narain, Stin Arun Chandra Guha, 
Shri Bibhuti Bhushan Das Gupta, 
Shri T. B V ittal Rao, Shri Khu- 
shwaqt Rai, Shri Ignace Beck, 
Shri Shankarrao Khanderao Dige, 
Sardar Swaran Singh, and 10 
Members from Rajya Sabha;

that in order to constitute a 
sitting of the Joint Committee 
the quorum shall be one-third o f 
the total number of members of 
the Joint Committee;

that the Committee shall make 
a report to this House by the 9th 
December, 1957;
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that in other respects the Rules 
o f Procedure o f this House relat
ing to tbe Parliamentary Com
mittees w ili apply with such 
variations and modifications as 
'the Speaker may make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appoint
ed by Rajya Sabha to the Joint 
Committee.”

The motion tuas adopted.

IN D IA N  TA R IFF  (AM END M ENT) 
B IL L

The Minister of Industry (Shri 
Manubhai Shah): I beg to move:

“That the Bill further to amend 
the Indian Tariff Act, 1934, be
taken into consideration.”

Sir, this B ill seeks to amend the 
Indian Tariff Act, 1934, in order to 
give effect to certain recommenda
tions of the Tariff Commission. The 
House w ill have observed from the 
statement of objects and reasons that 
the Bill seeks firstly, to grant protec
tion' for the first time to the automo
bile industry, secondly to continue 
protection to certain industries, name
ly, the cocoa powder and chocolate 
industry, the calcium lactate industry, 
the cotton and hair belting industry, 
the wood screw industry and the anti
mony industry beyond the 31st Decem
ber, 1957 and thirdly to discontinue 
protection in respect o f the electric- 
brass lamp holders industry from the 
1st January, 1958.

The provisions o f this B i l l  m  regard 
to the grant of protection to the auto
mobile industry and to the continu
ance o f protection to the cocoa 
powder and chocolate, the calcium 
lactate, the cotton and hair belting, 
the Wood screw and the antimony 
industries w ill have immediate effect. 
The provision withdrawing protec

tion in respect of the electric brass 
lamp holders industry w ill take effect 
from 1st January, 1958.

I  shall first deal with the automo
bile industry, to which protection was 
granted for the first time. A  copy of 
the Tariff Commission’s report on this 
important industry and the Govern
ment’s resolution thereon have 
already been laid on the Table o f the 
House. The Commission first examin
ed the question of the grant of pro
tection to this industry in 1953. In its 
report the Commission emphasized 
that fo r the speedy development of 
this industry it was essential that th« 
manufacture of automobile should be 
restricted to as few  firms as possible 
and that greater use of vehicles 
should be encouraged by lowering 
prices. The Government accepted 
this recommendation and the various 
firms were invited to submit their 
terms for Government’s approval. 
Government approved only six firms 
for taking up the manufacture of 
selected types o f motor vehicles. Fur
ther, with a view  to reducing the 
price, the rates o f duty on several 
components were brought down so 
that the incidence o f customs duty on 
a complete knocked down condition 
of a pack were approximately 40 per 
cent ad valorem  on the average. In 
spite of the measures taken by the 
Government, the consumers’ price for 
automobiles did not show any signifi
cant decrease. On the contrary, re
presentations were received from the 
manufacturers, asking for an increase 
in the selling price for the vehicles on 
the ground that the cost o f raw mate
rials and components had .gone up and, 
in particular, that the manufacturing 
cost of components in India was 
much higher than the cost o f compo
nents manufactured abroad. Accord
ingly, in August 1955, the Govern
ment requested the Commission to 
examine the fa ir ex-works selling 
price of various types of motor vehi
cles manufactured in the country and 
also to advise on how the prices 
should be reused from time to timo 
as more and more components were 
being produced in the country. On.




